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COUNCIL OF STATE,

Monday, the 11th February, 1924,

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

 ̂ MEMBERS SWORN:

The Honourable M. R. Ry. Qanapati A^ahara^n Annadhurai Ayyar
Natesan Avargal (Madras: Nominated Non-official); and the Honourable
Mr. James William Anderson Bell (Bengal Chamber of Commerce).

NOMINATIONS FOR PANELS FOR STANDING COMMITTEES.

The H onourable the PRESIDENT: With reference to the announce­
ment I made the other day regarding nominations for Ad visor}' Committees,
the following nominations have been received:

For the Home Department:
The Honourable Mr. Phiroze C- Sethna,
The Honourable Sir Zulfiqar Ali Khan,
The Honourable Sir Umar Hayat Khan,
The Honourable Dr. Sir Deva Prasad Sarvadhikar ’̂ ,
The Honourable Saiyid Raza Ali,
The Honourable Sir Maneckji Dadabhoy,
The Honourable Sir Muhammad Raiique,
The Honourable Mr. Lalubhai Samaldas, and .
The Honourable Sirdar Charanjit Singh.

For the Commerce Department:
The Honourable Lala Ram Saran Das,
The Honourable Mr. Phiroze C, Sethna, ’
The Honourable Lala Sukhbir Sinha, ‘
The Honourable Sir Arthur Froom,
The Honourable Sir Maneckji Dadabhoy,
The Honourable Mr. Lalubhai Samaldas, and
The Honourable Haji Ckowdhuri Muhammad Ismail Khan.

■ ( l i s  ) A



For the Department of Education, Health and Lands:
The Honourable Sardar Jogendra Singh,
The Honourable Lala Sukhbir Si^ha  ̂ ,
The Honourable Mr. Lalubliai Samaldas,
The Honourable Mr. S. Vedainurti,
The Honourable Dr. Sir Deva Prasad Sarvadhikary,
The Honourable Saiyid Bazft and
The Honourable Maharaja Soshi Kanta Acharyya Chaudhuri of

; Muktagacha, Mymensingh.

For the Department of Industries and Labour:
The Honourable Lala Bam Saran Das,
The Honourable Mr. 8 . Vedamurti,
The Honourable Sir Maneckji Dadabhoy,
lllfe Honourable Sit Arthiit’ Frobm,
^h(6 ftonoiiable Sir S. M. Annamalai ChettWar, i
The Honourable Saiyid Baza Ali,
The Honourable Sir Dinshaw . Wacha,
The Honourable Dr. Sir Deva Prasad Sarvadhikary, and
The Hbhotirable Mr. Phirdze O- Sethnia.

As in all cases, the nominations are in excels of the ^tual number
required, it will be necessary to hold an election, and as foirms hav9 gbt
to be printed, that cannot be done till Thursday. The election, therefot^,
will be held on Thursday. Honourable Members are aware that the election
is made by the single transferable vote and they are doubtless familiftr
with the procedure, which is not the simplest.
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QUESTIONS AND ANSWEBS.

S ta ff  o f  the Department o f  CoiirMERCiAL IvtEVLiQEifdz,

52. Thb H onourable Mr. PHIBQZE C. SETHNA: Will Government
be pleased to state th6 present stire^^h of the Department of Cbitimercial
Intelligence and the salaries of offieinfe conneeiM and how many
of these officials are Indians? *

The H onourable Mr . D. T. CHADWICK: The Commercial Intelli­
gence Department consists of 4 gazetted officers, 90 ministerial officers,
8 of whom will come under retrendhmcnfit bn tlie 1st March lfli24, and
29 menials. .

The salaries of the 4 gazetted, officers iire Rs. 2,'600, 1,400,1;006 tod 660,
respectively. Two of these 6fitoer&, namely, the second and foul*th, are
Indians. , . I . . ;

The owillteHal itdi! is pr^idally entk^ly Indian. '



QUBflTrb:»S AKD Al^S^WERB. I l 5

CoNTRACfS FOR THB CARRIAGE OF M aILS BY WATftR.

53. The H onourable Mr . PHIROZE C. SETHNA: Will Government
be pleased to state

(a) w hether they h ave  any contraot for  th e  c a n i n e  o f m ail t y  w ater,
, eitheir inland on rivers anywhere in India or as between one

poffr *and another; '
{h) ihe terms and conditkms of duch contract, and whether such con­

tract is with a Steamer Company registered in India and con­
trolled by Indians;

(o) if th e reply  to  (b) is  in the negative, w hether open  tenders w ere
invited  for  this w ork w hen  these contracts were g iven  b u t;
and ’

(d) if any contt^t or contracts ^re made for a period of 5 years or
longer and, if so, the reasons therefor?

The H onourable M r . A. H. L E Y : (a) Yes. A list of the principal
steamer services employed tinder contract for the conveyance of mails
will be foMnd at pages 80 to 82 of the Annual Eeport on the Posts and
'Telegraphs of India for the year 1922-28. The o6ntract with the British
India Steam Navigation Company expired on the 31st January 1921,
and negotiations for a fresh contract are now in pipgress. , _

(6) The list referred to above shows the main conditions of the con­
tracts. The British India S t e ^  Navigation Company is registeâ d̂ in the
United Kingdom, and is not controlled by Indians. Complete information
regarding the remaining companies is not at present available, but will
be obtained and supplied to the Honourable Member.

(c) and (i). The old contract (now expired) with the British India
Steam Navigation Company was for a period of ten years, and was extended
for one year. For the new contract tenders were invited by public adver­
tisement, but only one tender has been received, and this tender is now
imder the consideration of Government. Information regarding the other
companies is not immediately Available, but will be obtained and supplied
to the Honourable Member as soon as possible.

B ritish Consuls.
54. The H onourable Mr. PHIROZE C. SETHNA: Will Government

be pleased to state

(a) what arrangements exist for securing commercial and other in-̂
formation relating to foreign countries and markets abroad;

(b) what money contribution, if any, they make to the Consular
Service maintained by England in various countries;

‘ (c) what protection are British Consuls expected to give to Indians
who need such protection, assistance and guidance ;in the terri­
tory under their charge; and

(d) if they will be pleased to lay on the table any corx^spondence
that m^y have taken place with the Secretfiu  ̂ of State at any
time on this question and the nature of the obligation which
the Secretaiy of State has incinTed with the knowledge and
sanction of the Cabinet towards Indians $broad on the part of
British Consuls? *
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T m  Hokoubable M r . J . P. THOMPSON: (a) The Goverament o f
ladm are allowed, free of cost, to utilise the servioee of His Majesty’s
Trade Commissioners appointed within the Empire, the duties of Trade
Commissioners being inter alia to reply to commercial inquiries and notify
changes in customs tariffs or other regulations affecting trade.

The Director General of Commercial Intelligence is also perhiitted to
correspond direct with Consular Officers in the Far East owing to the
saving of time involved. Commercial information relating to Europeap
countries is obtained from the Department of Overseas Trade, London,
through the India Office or through the Indian Trade Commissioner
according to the nature of the inquiries.

At the last Imperial Conference His Majesty's Government offered to
nake arrangements under which the services of Commercial Diplomatic
officers outside Europe* and of the Senior Consular Officers in countries
outside Europe where there are no Commercial Diplomatic officers would
be placed at the disposal of the Government of India, in the same way
as the services of His Majesty's Trade .Commissioners are already at their
disposal.

The Governments of the Dominions which have appointed Trade Com­
missioners in countries overseas offered also to make similar arrangements
for the utilisation of those officers by Governments of other parts of the
Empire.

(6) The information is being collected and wili be laid on the table
in due course.

(c) The duties of Bdtish Consuls in regard to the protection, assistance
and guidance to be rendered to British subjects who are in need of them
are laid down in Chapters XXII, XXIII »nd XXIV of the Consular
Instructions, copies of the relevant portions of which are laid on the Table.

These instructions apply to all British subjects including Indians and
British protected persons.

(d) As regards correspondence the Honourable Member is relerred to
the Eeport of the Welby Comniission published in 1900. There appears
to have been no further correspondence since then till that now in progieaa
between the Government of India and the Secretary of State on the
subject of India’s share in Consular and diplomatic expenditure in Persia.
This cannot be published without the consent of His Majesty’s Govern­
ment.
. The nature of the obligation incurred by the Secretary of State which
the Honourable Member appears to have in mind is indicated by the

V extracts from the Consular Instructions which have been laid upon the
table.

CHAPTER X X II.
A d v ic e  to  BamsH s u b jic t b .— O l a ii is .

Part I .—Assistance and Advice to BritisK Subjects,

General ^uty a* to advice and asmstance.-^l. A Consalar officer shonld give his 
best advice and assistance to His Majesty's subjects trading in, residing in, or visiting
his district, and should do his utmost to avert and arrange differences anu>ng them, or
between them and the natives of the country.

MainUnance of rightfvl interests.--2 . I f  British subjects suffer injury, or are likely
to suffer injury, either in their persons or property, the Consular officer must uphold
rightful interests and privileges, secured by treatv, by due represenUiions in the proper
official quarter, m«de in the manner |»reBcribed by these instmctions. He must bê  
temperate and judfeioui in such representations. • . ^
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Jitfettnot Diplomatic reprwututvDt.—3. I f  redress cannot be obti^med from the
loeal ntbhoHties^ or if the matter of complaint be not >vithin their jurisdiction, the case
must be referred to His Majesty's Diplomatic representative.

, An8u>tT8 to fnvate inquiries.—4. A Consular • officer should reply to the best of his
ability to inqufries addressed to him by British subjects, and also by other persons
where such inqi^iries can properly be answered by him in his official capacity. He
muflt in any oase acknowledge as soon as possible the receipt of all letters addressed
to him in that capacity. It is, however, no part of his official duty to give opinions or
to furnish confidential information as to the respectability, private character, or solvency
of individuals or firms.

' # ♦ ♦ * * ♦
CHAPTER X X III.

Repatbiation or D istriased Bwtish Subjects.
NecJ^dsity of circumspection.—1 . The greatest circum^ection is required in dealing

with the relief of distressed British subjects at the public expense. Such relief should
be afforded only in cases of proved necessity. It should be refused to persons who 
make a profession of begging; their stories must be carefully examined ana tested.

Proof of nationality indispensable.—Applicants for relief must be required to give
reasonable proof that they are British subjects.

Ordinary extent of relief.—2. The primary object with which relief should be
afforded is to enable distressed persons to return to the Unite<l Kingdom. It should
not, as a rule, be granted when they desire merely to remove from one place abpoad 
to another place abroad.

When they are sent home their journeys should be paid, at the cheapest rate, to
some port in England. As they become chargeable to a parish immediately on their
landing in England their expenses are not paid beyond the port of arrival. A through
ticket to London can sometimes be obtained at a smaller cost than to the port of
arrival. Advantage should, of course, be iaken of this facility in the cases of persons
born in London. ^

Money should not be handed to them, except in very small amounts, sufficient to
provide food on the way. •

No charge for luggage is admissible, unless in peculiar circumstances.
In exceptional cases where there is no direct communication with the United

Kingdom, or where the adoption of a circuitous route would result in economy, a 
Consular officer is permitted to send distressed British subjects to some intermediate
Consular port, but ne should in each instance be careful to advise the officer at such
port of their arrival, and explain his reasons for having sent them. No money must
be given to them in anticipation of expenditure at the intermediate port. -

Belief of Colonial subjects.—6. As a general rule no payments are made by Consular
officers on account of British Colonial subjects except under authority from the Gk)vernor 
of the Colony to which such persons belong, and the officer must therefore apply to the
Colonial authorities before giving relief.

Exceptions to this rule exist as regards certain British Colonies, where the Local
Oovernments have accepted the responsibility of repaying expenses incurred on behalf
of distressed natives. India also comes within this category.

The conditions upon which natives of such Colonies, the Channel Islands and India,
may be repatriated at the public expense are set forth below under separate heads,
and Consular officers must be careful to see that these conditions are fulfilled before
relief is granted.

Beimbursement.—Reimbursement of payments on account of Colonial subjects must 
be claimed from the Colonial Oovernments.

: QUESTIONS AND ANSWEUS. 1 1 7

India.

British Indian subjects can be relieved under the following conditions :—
A Consular officer must in every case, before incurring any expense as regards the

Cvision of a passage to India, cemmunicate either direct with the Government of
lia, or, through the Foreign Office with the Secretary of State for India, whichever

may be most convenient, injorder to obtain the necessary authority for the expenditure.“ A



W but utjborUy iuis b««n granted, an undwUkias khonld be r^vired v.fitoa the
applioai^ th ^  he or &he wiU return M ono« to Inaift. The applicant should than
be provided, if there be direct conunmiication by sea with India fi^omi any port iir
the Consular district, with the cheapest direct pftssaffo. I f  there should be_ no direct
ccMhmnnication, the applicant Bhoiild l)« forwiu'ded to the n^rest CoiXB l̂ate on the
dir«ct route to India, whence he should be despatched with the least pp^iole, de l^ .

Eeaspnable exp^diture iocui:red in either case jwill be g r a y e d  out o l the ravenuea
of ^ludia. Expenditure in assisting Indians to pass fjpoin one port to. another, except
under the conditions above stated, will not be allowed. ’ ’

When it appears to the Consular officer necessary to telenaph fodr instrti«iioiis, the
telegram should be addressed to the Secretary of State for India throueh the Foreign
Office, or to the Government of India, as may be found most economical.

Reasonable proof must in every instance be given to the Secretary of State or the
Government of India as to the nationality of the person relieved, and a full report
must be furnished detailing the steos taken by the Consular officer, and giving satis­
factory evidence that he has taken all the precautions prescribed in this Chapter relating
to the relief o f disti^ssed British subjects. ^

It must be distinctl]^ understood that no authority is given to Consular officers to
afford temporary relief in the way o£ maintenance without previoufi sanction except in 
cases where, in the exercise of their discretion, such relief appears to be a^splutely
necessary, and where the withholding of it would result in the death of the distresaed
person. ‘ -

In the term ** British Indian subjects ** natives of Ceylon, the Straits fltK lfm nU .
Mauritius, or of any other country not under the administration of the Govefnment o f
India, are not included. Care must consequently be taken to ascertain precisely the
nationality of claimants.

CHAPTER X X IV .

C a b s  op Profb&tt o r  Bbitish Subjicts a n d  o r  D e c ia s k d  British SxTracTS.
Actf/piuntt of sums for which Govtmmtnt is responsible.—1. A Consular officer is

bound to a c c ^  soms on the following accounts, for which His Majesty’s Ooveiiiment
hold themselves vesponsible :—

(а) W ^ es of seamen and other moneys to be accounted for to the Board of
Trade, which are paid to him in accordance with the Merchant Shipping^ 
Acts, iAcluding the estates of deceased se«men;

(б) Sums deposited in exchange for money orders at ports at which the money
order system exists;

(c) Sums and other effects received by him in resp^t of the estates of deceased
British subjects to which he is administering, in accordance with the
instructions of the Secretary of State, in the absence of representatives
competent to administer to them.
• • • • • •

T he  H onourable M r . PHIROZE C. SETHNA: Will Government be
pleased to state if they have received any ppmplaints with regard to agfiist- 
ance being asked for by Indian subjects from British Consuls and the
same being denied to them?

T he  H onourable M r . J- P. THOMPSON: I will have inquiries made- 
and let the Honourable Member have the information he asfcs for.

M ilitar y  C o l l e o b s .

55. T he H onourable Mr. PHIROZE C. SETHNA: Will Government
be pleased to state: —

(a) how many military colleges there are in India;
(b) how many Indians are taking advantage of the facilities granted ;

and ,
(r) for what eweers the training is being given?
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*

‘ H is  E xobLLency IB® COMMANDER-IN-CHIEF : I  aBgume that the
Honourable Member has in mind institutions at which candidates are pre- 
pjared for au army c^eer and does not require inform;!ation r̂ g/eifirding the
mfiLny instructional iristitutionH which exist within the Army for the pur­
pose  ̂ amongst other things, of qualifying officers and men for promotion.
On the uBftumption which I have made, the reply to his question is as- 
follows:

(а) The only institution in India at which candidates receive a
preliminary training for a military career is the Prince of
Wales’ Royal Indian Military College, Dehra Dun.

(б) At present there are 70 Indian cadets at this College.
( g ) The training is designed primarily to enable Indian cadets to

qualify for King's CommiBsions in the army.

P urchase  of S tores in  the U nited  K ingdom  and  I n d ia .

56. T he H onourable M r . PHIROZE C. SETHNA : Will C^ovemment
be pleased to state what was the total amount of material purchased in the
United Kingdom during 1922-23 on behalf of Government, including State
Railways, and what was the total amount of materials purchased in India
of Indian origin for the same purpose?

T he H onourable M r . A. H . L E Y : The expenditure on (a) stores of
Indian origin and (6) stores purchased through the High Commissioner
by the Central Government including State Railways and minor Local
Governments during 1922-23 was as under: —

(a) Stores of Indian origin ... Rs. 6,61,12,424
(h) Stores purchased through the High

• Commissioner ... ... £6,109,000
The figures at (a) do not include (1) purchases of articles of the same kind
and of an aggregate value not exceeding Rs. 50 at one time and place, (2)
purchases made by contractors for Government stores, (3} purchases in­
variably made in India such as bricks, Indian lime and mortar, Indian
timber, etc., (4) purchases made by or on behalf of the military authorities
other than textile goods obtained tiirough the Indian Stores Depart*
ment. •

D emobilised  O f f ic e r s .

57. T he H onourable M r . PHIROZE C. SETHNA: Will Government
be pleased to state : —

(a) the total amount paid during the year 1922-23 to officers of the
Army who retired or were dertiobilised by way of gratuity,
allowance, passage money to themselves, their families and pay.
ment of equipment or of any other kind;

(b) also the total nimiber of officers who have received such sums?
H is  E xoellencV the COMMANDER-IN-CHIEF: (a) During the*

financial year 1922-23, a sum of Rs. 2,20,13,237 was paid on acpount of
salary, gratuity, passages, etp., to surplus pfficers who were retire^ or
demobilised.

(6) Th^ total number of such officers who retired or werp demobilised
during 1922-28 was 1,582.

. ' ; QUESTIONS AND AN8WBRS. ' 119̂ ^
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K eTIIMMIBNT : QF O fFICKES IN THE SUPERIOR SeRVIOEB ON PROPORTIONATE
P e n sio n s .

68. T ^ H onourable Mr. PHIROZE C. SETHNA: Will Government
be pleased to state:—

(i) the number of offioers in the Superior Services who in each year
from the date of the inauguration of the Reforms up to 81st
December 1923 offered to resign by availing themselves of
the privilege of retiring on proportionate pension and subse­
quently withdrew their resignations; and

(ii) how much longer it is intended to extend the privilege to officers
to retire on proportionate pension?

T he  H onourable M r . J . CRERAR: (a) A  statem en t contain ing  such
in form ation  as is in the possession  o f  G overnm ent is laid on  the table.

(h) The privilege of retiring on proportionate pension has been  extended
until the action proposed to be taken on the Report of the Parliamentary
Commission provided for by the Government of India Act is known, when
the whole position will necessarily be reviewed.

Statement shotcing number of officers in the Superior Services who, year by year,
ifince the inctuguration of the Reforms and up to the Slst December 1923  ̂ applied
to retire on proportionate pension and subsequently withdrew their applications.

Serrioe. Nninber in 
1931.

Number in 
1922.

Nnjnber in 
19». j

1

Oband
T o t a l .

Indiftn Veterinary Serrioe • • , . 1 1

I 1 •
2 15 17

Indian Ciril S a r n o e ................................... 4 4

Indian Service o f Engineers . . . . ... 2 1 8

T o t a l . 10 16 1 “

CoNsuLTiNo E ngineers to the I ndia Office.
59. T h e  H o n o u r a b le  M r. PHIROZE C., SETHNA: Will GU>venuuent

be pleased to give— ^
(а) the names of firms of Consulting Engineers engaged by the India

Office for Railway, Naval and other purposes with the re­
muneration earned by each of these firms during the year
1922-28; and '

(б) against each such name the remuneration earned by firms or any •
individual members thereof by way of fees from Local Oovem-

9 ments and local and statutory bodies in India?

T h e  H o n o u r a b le  M r . A. H. L E Y : (a) The Consulting Engineers to
the Secretary of State for India and the High Commissioner for India are
Messrs. Rendel, Palmer and Tritton. The Naval Architects are Sir John
Biles and Company. Final figures showing the remimeratidb yarned bv
the Consulting Engineers and the Naval Architects .^uring the year 1922-iB



* available to the Government of India, but the eBtimated payments
for that year were to the Consulting Engineers 425,000, and to the Naval
Architects £11,000.

(6) Local Governments and local bodies in India do not pay fees direct
to the Consulting Engineers or to the Naval Architects. The payments
mentioned in the answer to part (a), oonstitute the whole of the remunera­
tion paid to the Consulting Engineers and the Naval Architects for work
done both for the Central and for the Provincial Governments. The share
of the Provincial Governments is recovered by means of the ordinary per­
centage charges made by the ijondon Store Department on purchases made
for them.

T he H onouuable M r . PHIROZE C. SETHNA r The name of Sir John
Biles and Company was mentioned as expert Naval Architects. May I
know if the head of the firm, Sir John Biles, who is now serving on the
Indian Marine Committee, is getting anything in addition to the fees which
the Government paid him as their expert at Home, and if so, what?

T he H onourable Mr. D. T. CHADWICK: As far as I remember, Sir,
•Sir John Biles is getting his daily allowance and travelling allowance like
every other Member of the Indian Mercantile Marine Committee. In ad­
dition to that he gets, I think, an honorarium of £1,500. I am not quite
<;ertain about that. He has given up entirely over eleven months
of his working time to* the work of this Committee.

C oinage  of S overeign s  at the  B ombay M in t .

60. T he H onourable M r . PHIROZE C. SETHNA: Will Government
be pleased to state: —

(a) what arrangement they have made for the coinage of gold
sovereigns at the Mint in Bombay;

(b) if they are aware that considerable sen tien t exists on this ques­
tion since the days of the late Mr. GolAale;

(c) if it is true that the gold produced in India is being refined at the
Mint in Bombay and is then exported in the form of bullion
instead of being made available to the bullion market of this
country; and

(d) whether any arrangement exists between the Kolar Gold Mines
and the Bank of England in this connection and, if so, what

.are the conditions?

T he H onourable M r . A. C, McWATTERS ; (a) The Honourable
Member is referred to the reply given to a question on the same, subject
put by the Honourable Lala Sukhbir Sinha on the 30th January last.

(b) Yes. The Government are aware that such sentiment has existed
and still exists in certain quarters.

(c) The Kolar Gold mines send their outturn to the Bombay Mint to
be refined as they require the Mint’s Assay mark- The gold is then dis­
posed of by the Mines through their Agents in Bombay. The question
whether the gold is sold locally to the bazar or shipped abroad is naturally
one of relative prices. The Government understand that the last occasion
on which any of this gold w'as shipped abroad was in December 1921.

((I) The Government understand that the arrangement referred to ter­
minated before the year 1920. ,

- QCESTIONa AND ANSWERS. 1 2 1



T ]^  Honourablb Mr. PHIBOZE C. S E T :^ A ; Am I rigbt iq uiid^-r
that the Indian gold is available to the bullion marjket in Ind^ if

prices permit?
Tub H onourable Mr. A. C. McWATTERft: Yea,

C r e a t io n  o f  N ew  P o s t s  fr o m  t h e  tim e o f  L o r d  C o t z o n 's  V i c e r o y a lt y   ̂
UP TO t h e  3 1 s t  D ecem bbb 1 9 2 8 , .

6 1 .  T h e  H o n o u r a b le  Mr. PHIBOZE C. SETHNA : Will (^overtimdnt’
be pleased to state :■—

(a) how many new posts were created with the Government of India
from the time of the Viceroyalty of L^rd Curzon and since
up to dlst I>ecember 1 9 2 8 , oacrying salaries of moĵ e than
Es. 1.000; •

(b) which of these posts were abolished afterwards; and
(c) which have the Inchcape Committee recommended for abolition?

T he  H onourable M r . J. CBEBAR : The period mentioned by the
Honourable Member w'ould comprise the wholly abnormal period of the
w'ar and he will doubtless recognize that the information he asks for, the
compilation of which would involve an extremely heavy exp^ îd|ture of time
and labour, would have little practical value in its bearing pn condi­
tions.

If the Honourable Member will specify the posts he has particularly
in mind, I shall be glad to inquire further.

E xpenditure  on C ables exchanged  betw een  the  G overnment of I ndia :
AND THE I ndia Of f ic e .

6 2 , T h e  H o n o u r a b le  M r. PHIBOZE C. SETHNA : Will Government
be pleased to state the amount of cable charges paid by Government in con­
nection with the cables exchanged by the Government of India and the
India Office during 1 9 2 2 -2 3 ?

The HosouBAiUiB Mr. A. H. L E Y : I regret that the information re­
quired ift not readily available. Particulars are being collected and will be
furnished to the Honourable Member in due course. '

T he  H onoueable Mr. PHIBOZE C. SETHNA: When the particulars
are submitted, will it be possible to show separately the cost of the tele­
grams sent personally by His Excellency the Viceroy to the Secretary o f
State for India.

T he H onourable M r . A . H. L E Y : I will make inquiries on that point.,
I cannot answer oS-hand,

E moluments of the  Superior  S e rv ic es  employed under P ro v in c ia l
G o vern m en ts .

68, T he  H onourable M r . PHIBOZE C. SETHNA: Will Government
be pleased to state

(a) if the Provincial Governments can increase the salary, emolu­
ments and allowances of any member of the Superior Services
worli^g under them;
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(b) if the rQply to (a) is in the affirmative, aBy ^Provincial 0 ovem-
‘ n^ent also reduce the salary, einoiuments and allowanoeB of the

members of the Superior Services holding a covenant from the-
Seoretary of State;

(c) in what province or provinces and by how much and in the case of
how many officers have such increases, if any, been given; and

(d) if any of the Provincial Governments have given any increases
even after the appointment of the Public Services Commission
now sitting and since 1st October 1Q28?

T h e  HoNoyRABLE Mr. A. C. M cW ATTEliS: II by “ Superior Services’ '
the Honourable Meo^ber means the all-India,,Service, the powers of Pro­
vincial, Governments are limited to the grant of compensatory allowances.
Compensatory allowances are allowances granted to meet personal expen­
diture necessitated by the special circumstances in which duty is performed
and the grant of them is limited by the condition that they must not be
on the whole a source of profit to the recipient.

Government are not aware to what extent Provincial Governments have- 
exercised this power.

E x c e s s  E x i>e n d it u r e  on  t h e  N e w  C a p it a l  W o r k s , D e l h i .

64. T h e  H o n o u r a ble  M r . S. VEDAM URTI: Is it a fact that, during
ihv. las , inspection of the stoneyard of the ^few Capital work» by th^
Fumncial Assistant, it was found that an excess expendiiiu*e of nearly
thrue lakhs was incurred ? If

QUBsa;ioNs and a n s w e r s . 12s

(а) on whose authority was it incurred;
(б) how is it being adjusted;
(ci^who was responsible for incurring it; and
(rf>will Government be pleased to state whether there are- 

reasons why the auditing of these accounts should not be
done by the Accountant General as in the other Provinces.?

T he  H o n o u r a b l e  M r . A. H . L E Y : (a), (b) and (c). No excess expen­
diture was incurred. There was, however, an unadjusted balance di|e to
oveAurden at quarries being greater than provided for in the issue rates,
and secondly, to depreciation of value of balances made under the orders
of the Chief Engineer to accord with market rates. The difference is being
adjusted pro rata on the works concerned.

(d) The accounts are audited by the Deputy Accountant General, Cen­
tral Revenues, Delhi. "

T h e  HoNOURABLt: Mr. S. VEDAMURTI: What was the amount?
1?h b  H o n o u r a ble  M r . A. H . L E Y : I cannot tell you the amount. It

will not be known until the final accounts are completed.

E x b c o t iv e  E n q in e e r h  o f  t h e  I I I  AND X  D iv i s io n s , D e l h i, P d b l ic  W o ek s
D e p a r t m e n t .

Tm  H«N0tiBABLB Mr. 8 . VEDAM URTI: (a) Is it a fact that the *
work of the Executive Engineer of III Division, who is on leave, is being
cawied on sipce nine months by the Executive Engineer, X Division, with a.
cuty allowance of Es. 400 a month?



(ir) If so, wiH Oovemment be pleased to state whetlier tHere are
reasons -wby both these divisions could not be anialgamated as was done

in the case of Divisions II and IV ?
T h b  H o n o u r a b l® Mil. A . H . L E Y : (a ) Yes. ,
( 6) The III and X Divisions oould not be amalgamated' because the

character and quantity of the \vork did npt pe r̂mit of it. ,
T h b  H onoxjrablb Mr. S. VEDAM URTI: Is H not possible to have

them amalgamated?

T h e  H o n o u r a b l e  M r . A. H . LEY: Not altogether. What has hap­
pened is that a portion of the work in one of these divisions has been al­
lotted to another and a new charge has been created. That has just re-
<iently been done.

T h e  H o n o u r a b l e  life. S. VEDAM URTI: Could it not have been done
ten months ago, thus saving Ks. 4,000?

T h e  H o n o u r a b l e  M r . A. H . L E Y : No.

E x p e n d it u r e  on  t h e  E a s t e r n  a n d  W e s t e r n  H o s t e l s , B a is in a .

66. T h e  H o n o u r a b l e  Mr. S. VEDAM URTI: (a) What was the cost,
•estiiuated and actual, of construction of the Eastern and Western Hostels,
Delhi? Js it a fact that a sum of Rs. 76,000 was incurred by the Works
AsA^tant in elcess of his own estimate?

(6) What action, if any, was taken against him?
T h e  H o n o u r a b l e  M r . A. H . L E Y : (a) The estimated cost of the

Hostels was lis. 14,46,010 and the actual expenditure against this was
Rs. 19,85,426. Of the total excess of Rs. 6,39,416, and excess of Rs. 3,18,000
was anticipated before the work wuis put in nand and was proVlSed else­
where. The statement in the second part of this question is not Correct.

(6) Does not arise.

S u b -d iv is io n s  o f  t h e  D e l h i P u b l ic  W o r k s  D e p a r t m e n t .

67. T h e  H o n o u r a b l e  Mr. S. VEDAM URTI: (a) H o w  many Sub­
divisions are there in the Delhi Public Works Department?

(6) How many of the officers, who man the Sub-divisions, are qualified?
(c) What is the expenditure incurred in each such Sub-division?
(d) How many of the officers, who man the Sub-divisions, are un­

-qualified and what is the expenditure in each such Sub-division?
(e) How many qualified Engizueers are there who are not in charge

o f Sub-divisions? •
(/) What is the expenditure incurred as Sub-division allowances by

the appointment of subordinates to Sub-divisional chwrges?
(ff) Will Government be pleased to state whether there are reasons why

unqualified men are placed in charge of Sub-divisions when qualified men
are available for the same pay?
, (h) What proportion do the Sub*divisions under the charge oi subordi-

aiatos bear to the total number of Sub-divisions?
(i) How far is that proportion in accordance with the Pjublic Works

Deportment Reorganisation Committee’s Report?

I M C o u n c i l  of s ta tS [11 th  Fbb. 1024.



(;) What is the amount of Sub-division allowances paid to the sub­
ordinates annually?

(h) Will the Government consider the advisability of entertaining^
qualified Engineers for Sub-division charges?

T h e  H o n o u r a ble  Mb. A. H. L E Y : (a) 24.
(6) IHi'enty-two of these have passed Engineering examinations of one

kind or anothiBr. Two, one a Hindu and one a Muhammadan, are qualifiecf
by practical experience.

(c) The information is not available, as the expenditure is not booked
by Sub-divisions. ^

(d) See tne answers to (6) and (c ) t^bove.
{e) Six.
(/) Rs. 10,800 per annum.
{g) No men are in charge of Sub-divisions who are unqualified to hold

charge.
(h) 50 per cent.
(t) The Public Works Department Eeorganisatioq Committee made no­

specific recommendation in this matter.
(/) See my reply to (/) above.
(k) Government already do so.

' D iv is io n s  o f  t h e  D elu )  P u b l ic  W o r k s  D e p a r t m e n t .

68. T h e  H o n o u r a ble  M r . S. V E D A M U R T lH o w  many Divisions
are there in the Delhi Public Works Department? How many of these
ar'3 under the charge of temporary Engineers and how many under
permanent?

T h e  H o n o u r a ble  M r . A. H. L E Y : Ten Divisions. Seven are under
the charge of permanent Officers'and three under temporary officers.

The H o n o u r a ble  M r . S. VEDAMUBTI: Wliat is the principle under­
lying the <3reation of the new divisions? Is it done as a matter of neces­
sity or is it done simply as a provision for officers? '

T he  H o n o u r a ble  M r . A. H. L E Y : I do not think, Sir, that that ques­
tion fvrises either out of the original question or of the answer that I have
given. * .

O f f ic e r s  in  t h e  D e l h i P u b l ic  W o r k s  D e p a r t m e n t .

69. T h e  H o n o u r a ble  M r . S. VEDAM URTl: (a) Will the Govern­
ment be pleased to state the number of officers, Ij^th Imperial and Pro- 
viDcJal, in the Delhi Public Works Department and the amount o f
deputation allowances paid annually? v

(b) What is the necessity for importing provincial men when persona
with English and Indian qualifications are available for employment?

(c) Will the Government consider the question of reverting these men
during the next financial year with a view to reduce the expenditure on
the Delhi works?

(d) Will the Government be pleased to state why deputation allowances-
are given to the Indian Service Engineers when they^are recruited on aa
all-India b%sis ? «

QUESTIONS AND ANSWERS.



T rt HoKOtJRABLE Mr. A. H. LEY: (a) Twenty officers are on deputa­
tion to Delhi, of whom two are at present on leave, preparatory to retire-

BzoltKling the two offioers on leave, lihe amount paid annually in 
<leputation allowances* is Es. 25^656.

(b) Officers with the neoessary qualificiitions ahd practical experience
were not avaUable except from the provinces, when the project was started.
, (c) It is not proposed to revert the officers employed on tbe project until
the reduction of work permits of it. There would be no reductito of expen­
diture but on the other }iand an increaae, as suitable persona could not be
obtained ih purely temporary appointments at the same cost as is now
incurred. . .

(d) The allowance (now called special pay), was sanctioned by the
Secretary of St«te on the principal ground that the establishmentt would
be required to work at very considerable pressure and in strenuous circum­
stances, the project wa  ̂ to be carried out within a reasonable time.

- 1
T h e  H o n o u r a b l e  M r .  S. VEDAM UBTI: Are they not all recruited on

Bn all-India basis?
"Th e  H o n o u r a b l e  M r . A. H. L E Y : No, not all of them fay any means.

C o m m is sio n  on  B r it is h  P o s t a l  O r d e r s .

70. T h e  H o n o u r a ble  M r . S. VEDAM UBTI: Will the Government
1)6 pleased to state the reason why commissioa on British pbsta)
orders is less than inland money order rates?

T h e  H o n o u r a b l e  M r . A. H . LE Y : The reason is that the a^rvicee
.rendered by t{ie Post Office in return for the commisiaon payable on rn
inland money order are far greater than those rendered in return for the
poundage on a British Postal Order.

The Indian Post Office has to carty an inland mon^y order to deetini- 
tion, pay it at the house of the payee, convey back the payee’s eicknowledg- 
meot and deliver the latter to the remitter. A ftitish  postal order, on
the other band, has to be setit by poet by the ptrohaser himself. The
intended payee or liis agent must attend at the pbst office to cash the
order and, if it is desired to convey to the purchaser an acknowledgment
6t receipt of the order, the payee has to send a separate communication
to the purchaser by post.

S t r e e t  L ig h t in g  o f  I n d ia n  a n d  £iUROP£AN Q u a r t e r s , B a is in a .

71. T h e  H o n o u r a b l e  Mr. S* VEDAM UBTI: Will the Government
state the reason why^there should be any differentiation between quorteriJ 
occupied by Indians and fSurop^ans in Uie matter of. street lighting?

T h e  H o n o u r a b le  M r .  A. H . L E Y : I shoiild explain that there is uo
distmction between Indian tad Eilropean quarters as such. There is h 
dis&iction between orthodox ahd uiloHhodbx qu eers. As it happens, q 
>certain proportion of the orthodoz l^uarters are. situated in an ar^  wiiere
the through traffic is not expected to be heavy, whore the lightings scale
has not yet beep completed and where the cables are overiiead and not
underground, ^ e  occupation of the bouses bas nothing whatever to ĉ o 
.^ ih  the street lighting, which is detem ^ed 4>y tbe aniount of traffic
antii^pated. ,
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QUEflTIOMS AND ANSWERS. 1 2 7
• I

Thb Honourablk M r . S. V E D A M U B T I: Is  it not a fact that there
i« no provision for light between Pahargunj and Ibbetson Road wbAoh is <\
T'ain thoroughfare and which has a dangerous comer?

f a E  H onourable M r . A . H . L E Y : I should  like to  h ave  n otice  o f  that
question. I am not aware of the exact locality to which the Honourable
Member refers.

F inancial A ssistant to the Chief E ngineer, D elhi.

72 The H onouuable Mr. S. VEDAM UBTI: (a)' What are the duties
of the Financ'ittl Assistant attached to the Chief Engineer of the Delhi
Pubiic WorlcB Department?

(b) Is he an inspection officer of the Divisional Accounts? If so, why
the f̂ ame duty done by the Deputy Aceountaint. General, Central

H evem i^?

T he Honourable M b . A . H . L E Y : (a) T o  supervise, generally, tiie
Correct booking of expenditure, and to see that executive “(Mfdere o f thiB 
local Administration and the Chief Engineer are observed; to  advise Super­
intending Engineers io the Central Office on iinaneial and account ques­
tions, and to make all Centred Ofiice disbursemente.

(6) H e is not an inspection officer of the Divisional Accounts. The
<luties of the Deputy Accountant-General, O entoJ  Revenues, ate audit
duties and of an obviously different character.

liEDurTioN OF the S taff of the D elhi PrBLic W orks D epartment.

73. T he H onourable M r . S. V E D A M U R T I: W hat is the reduction
proposed in the staff c f tlie Delhi Public W orks Deparim ent, clerical and
(•'xecutive ?

T he H onourable M u. A. H . L E Y : There has already been a certain
reduction in the establishment in 1923-24, atid a further reduction in cost
o f Rs. 1,62,000 is being budgeted for in 1924-25.

F inancial Advisers.

74. T h e H o n o u r a b le  D r. S ir  D E V A  P R A S A D  S A R V A D H IK A R Y : 
\a) W ill the Government be pleased to state what Djepartments o f the
Government of India have Financial Advisers attached to them ?

(6) Are these appointments made by the Departm ents themselves or
Ly the Financial D epartm ent?

(c) i f  in any Departm ent the Departm ent itself makes the appointtiient,
what control or cheek has the Finance DepiartHitot oh the w b A  o f the
Financial Adviser ?

(d) H ow  in such event can he be looked upon as a representative of the
Finance Departm ent? •

(e) W ould the Government please state what has been the financial
and administrative improvement' in these departments since the appoint­
m ents were m ade? ' :•

(/) W ould the Governinent please istate what tfc«6 'rVtatton o f  the officer
tn q ^ t i o n  is in each D e ^ s ^ m ^  with YQ fb a itself, (SS)
the *Financi(^l Department, (9) the * Audit ana z h i  'Aectauiita ?



Thb H onourable Mk. A. C. McWATTERS: (a) There are two oflBcers- 
with |his designtttion—the Financial Adviser, Military Finance, and the
Rnanoial Adviser, Posts and Telegraphs.

(6) Appointments to the posts of Financial Adviser are made by the
Governor (General on the advice of the Finance Departmeoit.

(c) and (rf). These questions do not arise. The officers are representa­
tives of the Finance Department and arc borne on the list of officers of the
Finance Department.

(e) It is impossible to give the results of the creation of these appoint­
ments in the form of a statement of facts and figures. 'From the financial
point of view the deputation of special officers to these two important
Departments has resulted in a much closer control over their expenditure- 
and a better organisation of their finances. From the administrative point
of view the main advantages are the move speedy disposal of busineBS and
more harmonious relations between the administrative and financial Depart*
ments. -

(/) (1) The F'inancial Adviser, Military Finance, is the adviser io
financial matters of His Excellency the Commander-in-Chief and Army
Member. The Financial Adviser, Posts and Telegraphs, stands in a similar
relation to the Director-General, Posts and Telegraphs and also advisee
the Department of Industries and Labour on financial questions aSeotitig
Posts and Telegraphs and certain other subjects.

(2) The Financial Advisers are the representatives of the iKlitibce
Department in matters arising in the Departments to which they are
attached. They have free access to the Finance Member of the Oovemor
(jeneral’s Executive Council and the right to submit to him any case they
think fit.

(3) The Financial Adviser, Posts and Telegraphs, has no direct relations:
with the Audit and Accounts Department. The Financial Adviser, Military
Finance, administers the Military Accounts Department, but in matters
relating to audit the officers of that Department are required to obey
the directions of the Auditor-General.

Besides the two Financial Advisers there is a Financial Commissioner
for Railways. This officer is a member of the Railway Board, but his
position is analogous to that of the Financial Advisers. He is the re­
presentative of the Finance Department on the Board, and he has free
access to the Honourable 4lie Finance Member and the right to submit
to him any case he thinks fit.

The H onoubable D r . Sir DEVA PRASAD SARVADHIKARY : With re­
gard to the Financial Commissioner in the Railway Department mentioned
by the Honourable Member in his answer I gather from the answer that
he discharges his duties in two capacities, one as a member of the Railway
Board and another as a representative of the Finance Department. How
does he reconcile duties in these two capacities and dischai^e them loyally
to the two departments concerned.

T he H onourable Mr. D. T . CHADWICK: So far no difficulty haŝ  
arisen in practice in reconciling these two capacities.

Separation of R ailway F inance from Generai. F inance.
" 75. T he  H onourable D r . Sm DEVA PRASAD SARVADHIKARY:

(a) Would the Goyerament please state whether it is in coatemi^tion t o
separate Railway finances from General Finances? •
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•"> :the un9M>ê  to 'the'*<ideVti<A'^ tlie Would' the
Gov6rnm6iit be pleased to stfttfe *\vheh ntod in whht-^hape fnatMr'Will
b« tbkMi up abd wfatft' iBdv£^tag68,' .̂nnatfift1 or otherwise, ate expefcted t6 
H«'d»rivfed'froiiiHh«!-OhaijgA^ ' ’  ' c" '̂ ' •' • _ '

The H onourable M r ; 1). T. G H A P W IC K : • (a) Yes. '
• (fe) The scheme, for'separation will,’ I .jlope , he plfvced before the Legis-

In^vVe Assembly in the course of the presfent ^ession with a, full exposition
oif the various advantages expected to be" derived from  it. I  would, how ­
ever, refer the Honourable M em ber to Chapter I I I  of the report o f the
Indian Railway Committee (1921) in wliieh many of tlx- dlKadvuntiiges of
the present syrtem  'and advantages of BflpftWktion are made appar&nt.

‘ B rine  S a l t .

70. The H onourable Mr . rHIIiOZE G, S E l^ N A  : Will Government
be pleased to state : —  ̂ ^

I (a) how many Bengal maunds of b^ipe salt are produced at various
places and at what cost and at? which afeations;

(b) what is the capital spent,at each of such stations where salt is
produced from brine;' imd

(c) what is the cost of manufacturing such salt froiin brine at these
plnccs:—  , '

(i) with cost of interest and sinking fund on the capital spent;
and . ‘ • '

(ii) without cost of interest and sinking fund on the capital
spent?

The H onourable'M r . A. C. McWATTERS: (a), (b) and (o). Brine
sAlt is produced at Sambhar, Didwana and Pachbhadra in Rajputana (under,
the eontiol of the Northern India Salt Eevenuc Department); Maurypur,
Dawari and Saran in Sind* Kharaghoda, Udu, Dharasana and Qiharwaia
in Bombay; and in various scattered districts in Madras and Burma.

The other information required by the Honourable Member, so far as
it is available, will be found in the Administration Reports concerned,
namely, those of the Northern India Salt Revenue Department and of the
Salt Departments in the various provinces. Copies of these reports qre
in the Library.

Importation of Salt.

77. The H onourable Mr . PHIROZE C. SETHNA : Will Government
bo pleased to make a statement showing what quantities of salt are
imported and from what places and to which ports in India?

The H onourable Mr . A. C. M cW A T T E R S T h e  Honourable Member
will find the information he desires in the Accounts relating to the Sea­
borne Trade and Navigation of British India ” , copies of which are in the
Library.

The H onourable Mr. PHIROZE C. SETHNA : The Honourable Mem­
ber has obliged me with a copy from which 1 see that the shares of the
different provinoes are shown province by province. May T ask the Honour­
able Member if it would be possible to show them port by port?
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The H okouhablb Mr. D. T. CHADWICK: If I may be allowed to
answer that supplementary question, I will point out that in all our retiirnfi
i>f 8ea-bome trade for every article figures erf imports and exports have
always been shewn province by province whioh is really the most useful
distribution. The adoption of the suggestion of the Honourable Member
would mean either recasting or largely elaboniting these returns. Ak a 
matter of fact the figures do indicate largely the trade of the differeat
ports, because in each province there is as a rule only one large port.
I^articulars of the imports by i>orts may be obtained from the provincial
volumes.

/
JiiABiLiTV OP I ndian T«a CoMPAmEs to Tncomk-tax and Supku-tax.

78. The H oko::uable Mu. PHIROZE C. 8KTHNA: Will (ioveniment
1)0 1)10881̂ 1 'o stale : —

(rt) since when Indian Ten Companies have been made chargeable
to Income Tax;

(/)) what was the amoimt of Inconie-trtx and Super-tax collected
from them in each year since then; and

(c) why were they not made liable to the tax earlier?

The HoxouiiAiiLj: Mn. A. C'. Me WATTERS : Tea companies were not
assessed under the Incoiiu-tax Ac*t. 1880, as the Ooveniment of India were
advised that they were not legally liable to income-tax under that Act.
When it was decided to tax them \mden the Ineome-tax Act, 1918, the ques­
tion of ihe liability of tea companies to income-tax was referred at the
request of those concerned to the Hi"li (lourt, C’aleutta, under section 51 
of the Act. ^Die High Court decided in ]02() that tlu* profits from tea were
partly agricultural and partly non-agricultural, and that tax could only be
levied on that portion of their profits A\hich was non-agiicultural. It took
some time to work out with the* rrprtsentatives of the tea industry
what proportion of its profits could hv held to bo noii-agricMiltural, and it
was not until Oct<)ber 1^22 that a rule was finally issued under the Inoome- 
t«x Act. 1922. ])roscrihinf; that 25 per cent, of the income derived from the
sale of tea grown and manufactured by the seller should be deemed to L e
derived from business. Tea companies were thus assessed for the first
time in the year 1922-23. Government do not know what sums we‘j»
collected on account of Income-tax and Super-tax from the various tea
companies in that yuar, but the information has boon called lV>r and will
be supplied to tli(‘ Honourable Member in d\ie course.

C ollection  o f  Income-tax fuom Indigo, S h ellac a n d  Silk F a (!To r i e s .

79. The H onoukable Mu. PHIROZK C. SETHNA: Will (iovcm-
tnent be pleased to state the amount of Income-tax collected respectively
from indigo, shellac and silk factories in each of the five years ending
1922 2B? ‘

T he H oxouuable M u. A. C. McWATTERS: Indigo factories also were
held not to he liable to tax under the Income-tax Act of 1886 and have
been specially exempted from the payment of Income-tax till the 31st
]\Iar(*.h 1925. Government do not know wliat sums were collected on
account of income-tax from shellac and sill? factories, but iitformation ha«
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• hoeu ciillod for jind will bo siippHed to the Honoiirttble Member in due
ootirse.

Sba-boune Coal T uAffic.

m. The H onouiiable L ala HAM SAKAN J)AS: Will Government
kindly &tftte what was the amount of Indian coal carried by »ea for Indian
Stat*e and other Railways and the Indian Marine in 1913-14, 1918-10,
1921-22 and 1922-23— ‘

(n) by BteainshipK oN\Tied by companieH registered in the l^ritish
 ̂ Isles; and

(6) by steamships owned by companies registered in British India?

The H onourable Mu. D. T. CHADWICK: The quantity of Indian
<*oal carried by sea for railways was—  . ^

(ij in 1918-14, 785,452 tons; information is not available to where
the steamship companies were registered;

(ii) in 1918-19, 117,774 tons, all carried by companies registered in 
the British Isles or foreign countries;

(iii) in 1921-22, 894,896 tons, ail carried by companies registered in
the British Isles;

(iv) in 1922-28. 459,8r>l tons, all curried by companies registered in
the Britisli isles.

As regards coal carried by sea for the Indian Marine the information is
n̂ jt available. Inquiries are being mad(' and the figures will be supplied to
the Honourable MembcT ^̂ •he7l availabh*.

Tuk HoxoriLAiu.K Dit. Siii DKVA 1‘liASAI) SAliVADHlKABY : Was it
liot necessary to place information of the kind which the Honourable
^Member says is not forthcoming (regarding the amount of coal carried by
\essels belonging to comjjanies registcrerl in British India) before the
Indian Mercantile ]\rarine Committee for purposes of that inquiry?

The HoxoriiAJii/<: Mu. D. T. CHADWICK: In my answer 1 only said
that th(‘ information is not available as to coal carried by steamships in 
1918-14. That is ten years ago. I understand that it is hnpossible now
to trace the names of the Jictual ships which carried the coal ten years ago,
and therefore it is impossible to ascertain the names of the owners. As
ri'gards coal carried by sea for the Indian Marine I said that the infonnatioii
IS not available Inquiries are being made and figures will be supplied
when available. •

' QUKSTiONS AXD AKSWERS. 131

l<f:SOLUTION RE MURAL PAINTINGS IN GOVERNMENT
BUILDINGS AT RAISINA.

The H onourable Mu. PHIROZE C. SETHNA: (Bombay: Non-
Muhammadan): Sir, my Resolution reads as follows: —

“ This Council r^commendK to the Grovernor General in Council that, if and when 
tlie work of mural paintings in the buildings at Raisina, including the Government 
House and the Secretariat, is taken*in hand, the same bo entrusted to Indian artists 
^nd preferal)ly to the Bombay School of A rts .’*
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[Mr. PhiroAe C. Setlma.} .
New Delhi is being built at a cost of Beveral crores of rupees. In the* 

scheme of decorations in the Government House and the Secretariat I
understand there are also to be mui»l paintings^ and the recommendatioir
I make in my Resolution is that such work be entrusted to the Bombay
School of Arts. *

I do so with the conviction that the Bombay School of Arts produces
the most excellent work of this kind and even better than what niay be
expected from European artists. This statement may appear an exaggera­
tion to some Honourable Members, and particularly to European Members- 
of this House, but the testimony of European experts themselves will
convince them that, bo far as mural paintings are concerned, the Bombay
School of Arts unquestionably takes the lead. Sir John Marshall, who
must be regarded as an authority on the subject by the Government
themselves, in a paper which he read before the Royal Society of Arts in
liohdon only three or four months ago says:

“  From ^art to finish this decorative quality, this sense for rhythmic, Jlowing 
ornament and particularly for floral 'oniament, is the special prerogative of the Indian 
artist. I t  is his birthright. You will find it inherent in every phase and in every 
period of Indian art, whether it he in these early sculptures of the Buddhists, in the 
medieeval paintings of Ajanta, in the elaborate architecture of the Hindus and Jains, 
or in the tairly-like structures of the Mughals. And seeing to what a high pitch this 
sense for the decorative had been developed in the earliest monuments that have 
survived to us, we can hardly doubt that it had come down from an immemoriaT 
antiquity.*’

Dr. F. M. Thomas of the India Socioty, Sir Francis Oppenheimer and
others who have seen mural paintings done by the Bomaby School of Arts
and who can speak with authority on the subject hjn e all acclaimed it
work of the highest order. Mr. M. A. Hydari, the Finance Minister of
Hyderabad, in which State are the world-famed mural paintings in the
Ajanta Caves, looks upon the Bombay School as “ the lineal descendant of
the great National Art School of Ajanta"'. I recognise that for every man
we put up who will conscientiously praise the work of the Bombay School
of Arts in mural pamting it is easy enough for those who hold the contrary
view or are interested in getting the work done by other than Indian artists
to put up others to decry their work. The indisputable point is, a point
which needs must appeal to this House, fl'at the Bombay Art School which
has done astonishingly well, has by virtue of its existence and even without
the fact of its fine record in mural painting, the right to its chance at
Delhi, and Government must see to it that it does get this chance. The
patronage of art must first come from Government themselves, and parti­
cularly in a deserving case like this, which, if they do, it will follow that
the public who can afford it will imitate the example of Government and
the art of- mural painting will receive greater encouragement. This has
already been done to some extent on the Bombay side.

The classes of mural painting in the Bombay School were opened only
a few years ago and they have advanc *d with great rapidity from one
success to another, and it has shown a vitality that would have been imp6s- 
sible except in a country of natural artists. The introduction in this

“'school of something akin to the facilities of instruction enjoyed by the Art
Schools of Europe has already produced rteults that would do credit to any
Art School anywhere. Yet more rapid would be their advance if they were
given work in the public buildings at New Delhi which would be an ad­
vertisement to thenr. all the world over anfl whict they m&nt. It is no
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• use training artists unless you can find a field tor their labours. The Gov-
•ernmont of Bombay atjpreciate the value of the work, ond the inural pamt- 
inxs done in the (lovcrnment House at Bombay are applauded by all who
hilve seen Hie.ni Und by those who are in a position to express an authorita­
tive opinion on them provided, of course, they are impartial judges. It
the Cartoons ;tnd Mural paintings in the School of Arts itself, m CTOvern- 
ment House nnd elsewht're in Bombay show the skill of “ prentice hands
of these young art students whnt greater success may we not reasonably
cxpect if thi? School were permitted to essay a larger task at Delhi under
the able leadefship of its principal Mr. A’ . E. (xladstone Solomon and for
Avhich rt is perfectly competent- What 1 put for^vard therefore is quite
a reasonable a n d  legitimate claim. It is prdcisely what is being now
i4CC0»*ded to the London Art Schools, that is the rijrht of a School of Art
to participate in such decorations as a School of Art workin̂  ̂ under its
.own masters. -  ^

And yet w  ̂ understand the claims of the Hombay School to be given
u chalice at Delhi are seripusly opposed by eminent Academicians, althougn
the Royal Academy of London itself and the heads of other British Art
Schools are urging on their own students to decorate the walls of public
buildings in London on a large scale. It is believed that the suggestion
is to get tlie work c‘one at new Delhi by English artists or even by Italian
xiecoraiors, which means the elimination of India from the field of artistic
support. It may b3 suggested that the students from the Bombay School
may be made to work as assistants to the artists who may be brought out
from Europe. This too we ought strongly to oppose as such an idea would
be ruinous jn  its results, as it would only make copyists oi our Indian artists,
whereas they have displayed distinct originality in this particular art as
also great proficiency. .

Ab to mural paintings in India by Europeans we have specimens at the
Victoria Memorial Hall in Calcutta. We do not desire to see that style
of work perpetuated by Indians. They may not be inferior to the worli:
done by the Bombay School of Arts, but they are not mural decorations
at all as the phrase is understood in India and by Indian artists, but merely
easel pictures fastened on to the wall. They ore essentially un-Indian
and not at all what we want to see here. Sir John Marshall has officially
stated a very unfavourable opinion of them and I personally think that to
every nine out of ten Indians who see th^rn they make no appeal whatever,
for they are very feeble works of art. British mural painting is stDl in a 
stage of experimentation. Indian mur.4 painting had hardened into a 
received tradition, as the earliest panels of Ajanta testify nearly two
thousand years ago. *

The Indian point of view in decorative art, which is quite unique, is
entitled to the respect due to age at least. Within its own bountiful
conventions it is capable of unlimited expansion. If there is one depart­
ment of national enterprise in which India is justified in refusing to be
instructed by any obher country whatsoever, it is in the domain of decorative
art, of which, in the opinion of experts, she stands sole and unrivalled
mistress.

If any Honourable Member thinks thR,t the question of the decoration
of New .Delhi belongs to that class of special subjects that scarcely need
<iome within the scope and province of this House and that it may be
dealt with by ̂ experts outside at it and perhaps outside of this country, I
personally strongly dissent frorn sucli a v?ew. The art of a country is its
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immortal part, and problems touching tlie art of India, touch also the 80ul
of India and are correspondingly vitaJ to Indians. The question that has
been raised in Bombay must be answered here and cannot be referred to* 
the architects of New Delhi for its solution, without a delegation of duty
which the country’ will regard as a derogation from duty on the part of this
House. Nor is tliis question one which we, as laymen, must beware of
approaching. It is not necessary to be ;i practising architect in order to.
give an opinion on this question. We need not therefore be unduly moved by
the criticism of the work of the Bombay School of Arts or the strong opposi­
tion to its wishes on the part of Sir Edwin Lutyens, R.A., the architect of
New* Delhi.

In the work of that school, the soimdest judges have recognised sterling
promise which is ready to be ripened by the sun of opportunity, lii thui
word, you have the crux of the problem of Indian art to-day. Indian
artists are extremely poor, and oaimot afford to miss any opportunity, least
of all one of such^iiagnitudo as Delhi offers. They are not very articulate
in their demands. Artists all the world f>ver rarc'lv are. But in Bombay
they are asking thi'ough the School of Arts with no uncertain voice for a 
share of the opportunities provided at such heavy cost to the country b\ 
the extensive walls of the Now Capital. And that the production of the
School of Arts has fully kept pace .with it« aspirations no one conversant
with the artistic currents of Western India can. doubt. No other Art
Schools of India nave specialised in Higher Art Training. In the Muyo-
School of Ai*ts jinl Oafts, Lahore, there are still no painting classes—nor
anything worth mentioning in Madras, liucknow or 1 am afraid we must
add Calcutta. The curriculum at the Bombay School of Arts now conforms
to the courses of the l{oyal Academy Schools of London. Students draw
and paint not from copies but from the living model, aiyl the work they
have done for the i-Joinbay rooiii of the British Empire Exhibition shoMs
what ('xcellent results they can achieve and what ii magnificent revival of
Indian painting will follow this act of official patronage*.

At the annual prize distrib\ition of the Bombay School of Arts on 1st
December last the then Governor of Bombiiy, Sir George Lloyd, said as
follows:

** Last year at your annuiil prize gathering, I appealed most urgently to the Indian
pultlic to provide that opportunity for the sake of tlieir own national art and I ciqpreBfied' 
my strong opinion that in the decoration of New Delhi lay the immediate opportunity,
which should not, indeed could not justi^Y. be denied to the RtudentK of the oldest
Ai*t School in India. That opinion of mine ha.s remained unchanged and to-day it
is infinitely atren|^hened by my inspection of the admirable work that has been- 
prepared for the British Empire Exhibition. 1 do not believe that further proof can 
be required of the School’s capacity for artistic production, and I congratulate the
staff and the students most heartily upon the success they have achieved.”

All those who like Sir George Lloyd have seen the work of the Bombay
School of Arts, which is to be exhibited at the British Empire Exhibition,
cannot but consider it as reflecting the highest credit on the School. That
work will be seen by hundreds of thousands, perhaps millions, at Wembley
Park during this year, and I have no doubt it will be pronounced as work
of the very highest order. In view of the genuine revival of Indian painting
'hat is gomg on in Bombay I feel that this Besolution represents the least
that can be done by this Council towards reassuring the hard-pressed
School of Arts in its fight for the reco^ition of Ind5aii*Art as a living
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, iactor, nud of Jndi ia artists as artists. The gift of patronage to art brings
to tho giyer a thousj nd-fold return, as the history of our own country and
of other countries has abundantly proved. This House has at least that
gift, the gift of its official encouragement in its power to bestow, and its
bestowal by means of this Besolution will signify something mpre than an 
empty expression of opinion. Besides brinpng immediate hope to the
Indian student of Art, the act will mark a return to the faith that his
forbears had in their own art. Give them but faith and opportunity and our
nrtifilK may be trusted, ami speedily, to work out their own salvation and
in doing so to rai-;(i our country immeasurably in self-respect and in the
vespect of mankind.

That the mural paintings in contemplation for the decoration of New
Delhi shall be as Indian as possible and that the Arts School, Jiombay,
should be granted the right to be allowed to paint them, are postulates
that belong, or ought to belong, to the category of foregone conclusions.
Yet, Sir, there is a real and a genuine and an urgent national need for this
House to adopt this Resolution, and it has fallen to my duty to*day to
indicate the reality of the need, the genuineness of the Bombay Sclioors
supplication and the urgency of the case.

Thk HoNoruABLK SiU MANECKJI DADABHOY (Central Provinces:
12 Nooy this Ti^solution is of a patriotic cliaracter and

‘ eertainly needs the sympathy and support of Government. I
do not propose to traverse the same ground and speak in support of Indian
art, and also in support of the merits of the Bombay School of Arts. There
is no necessity for special pleading on this occasion. The fact is very j)luin
that, if the architects propose to go in for mural paintings in resp(*‘M of
the new buildings at Delhi, and that they ivre required to be of an Indian
eharacti‘r, it is only right and proper that Indian art and Indian industrv
should be supported and encouraged. I am therefore to that extent in
entire agreement with my Honourable friend, Mr. Sethna, and would like
to support the liesolution. But what I fear is that, if you pass this
llesolution in the form in which it is now proposed, we make it of a manda- 
t<jry character. We make it obligatory on the part of Government to
exclude the services of all other painters of different nationalities. I really
do not know what sort of paintings it is proposed to resort to in the
^^ous buildings that will be constructed. There may be a certain class
of buildings in which the Indian or mural paintings may not be suitable.
There may be certain buildings where perhaps Italian architecture would
be necessary. There may be certain buildings where English architecture
would be indispensable. For these reasons I  object to the wording of the
Ivosolution as it stands, and, though I am in entire agreement and in full
sympathy with the proposal that it is the duty of the Govern­
ment to see that the Indian industries and Indian arts are supported, and
though I firmly believe that in the matter of cost also there will be n 
considerable saving it’ the work is entrusted to Indian artists, yet I feel
that I cannot support the Resolution as it is worded. If a slight alteration
is made in this Resolution, I am sure it will be acceptable to Govemmeat
jind the Council and no exception can be taken to it. I, therefore, by way
of amendment, move that after the word “  entrusted the following
words be added:

“  as far.as practicable.’ * •
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{Sir Maued^ji DadabUoy.] . . , ; " . > • .t
, . Thin umendnH^^t, Sir> will i8(jrY  ̂ fnurpoBe, will , take nway the

uUmdivtor} charuct43r at th^ HesQk^ion axi^ ^U.wt.exclude. Europeaa. and
other foreign urtisti# bt'jng 6̂ i>j4lô ’̂ d>j£ it, i^rt^ssentially noceesary, and w jl
in xio way uxcludu Xhc Indian aftisfcs &g«a obtaining'tli« .patronage that
theV deserve. , : f. . .1.

I'M . COUNCIL OF STATE.

The H onouiublk tim  PR E SID E N T;: To the Resolution under di«-
«u$sion amendment moved i . • : . ;  ̂ •

After the word enti’usted lh6’ '\t'ord8 as far â  practicable "  be
added. ...................... '

That aimndment arid the 5lb»olutFbn are now \mdef discuBslon-.

Tue H okourablk Sir : Dl>iSHAW WACHA (Bonibay : Nominated
Non^fficial): Sir, hb an -old * student of the Bombay School of Arts in
1858, I have taken a great inteim^ in that Bchool, and I believe that during
the last sixty years ihat it  has bedn ini existence the progress it has made
18 remarkable and, under the.abk • guidance of the present Principal, Mr.
Solomon, the School has attained aliigh degree of proficiency, particiilariy
in mural painting. I myself have seen the mural paintings of the School
and I was present. at the last; jExhibiiion, when 4>ir George Lloyd made
those laudatory rem^ks to wtpch Honourable friend, Mr. Sethna,
just referred. I hope, that this part of the Indian art will receive the
support of Government. Properlj speaking, art is always patronised
th^ prosperous citizens of aijy country. Of course, it is partly the duty
of Government also to encoprage it. In India, particularly, where, of
course, the patrons of art and literature are so few, 1 think it is only right
and proper on the part of (jovernment that it should support it as far as
possible as my Honourable Mepd, S ir. Maneckji Dadabhoy has said«
Therefore, I do hope that at least this Bombay School of Arts ŷ ill be
offered the opportunity o i a trial and experiment as an encouragement*
That great distinguished artist l< (̂»-gus8on, who came here somewhere abojt
1864 or 1865 and went ro.urid the w’hole of India and took notes of the
lioulptures and architecture of India, has written two big volumes in which
he Wghly praises the Indian art of ages past, and very often s^aks of the
beautiful paintings at Ajanta in terms of praise. When sucn an artist
speaks of tlie Ajanta paintings in such terms, and when there are good
mural painters in India, I do not think that the Government will be doing
something highly praiseworthy by promoting the cause of Indian art, if
they accept the Resolution. With these remarks I heartily support the
proposition of the Honourable Mr. Sethna before the House.

T he H onourable Colonel Nawad Sir UMAR HAYAT KHAN: (West
Punjab: Muhammadan): I am glad that the craze of wheeling over tho
half-built Delhi to another station JFor the! convenience of individual members
is now over. It has already done a great deal of disservice because lots of
people wlio have i»cught lands iî  the Station have been affected being
in suspense as to whether to: start the buildings or not. However, Sir> 
we have entered on another phase. I  have been hearing about this new
Ai;t8 School in J^ouibay, (A ,V.oice : It is not new ” .) But there ar?
other provinces who have their own Art Schools. We have got
one in the Punjab. Why not also allow artists from there to
do the same work? We praise these schools because students, unless



they are backed in that way, get disheartened. But nobody has so far
’ compared the art oi the bchool here with the art of those in Europe. . If

they compare them, they will surely see that there is a great difference.
What is this School learning? I t l^ k  it is learning mostly from art in
Europo. We are J,earning many things that way. No doubt, there may
have been , very fine arts in India before, but everything is changing and  ̂
1 bt^ieve, improving. So, if money has to be spent, we ought not to ‘ ô 
to fancy schools of ourselves but we ought to see that the amount is properly
fjperit. K we can ^et with this sum the best men and best material from
Ijurope. why sliould we not utilise them? Because 1 say this, 1 hope my
Honoiu'abie friends will not think that I am against all Indian efforts* But
I ohiy say this that if somebody lias to be operated upon I am sure iio
\\()iil(l not like a student to come and operate upon him simply because he
is an Indian student and that he may Jeam by this operation. Supposing
there was a case of murder and you wanted to get the best pleader, I am
sure you would not go to a Muhammadan or a Hindu simply because he is
your co-i\3ligionist. We oiiglit to recognise that the art of the country
IS a bit backward in some particulars. {The Honourable Sir Maneckji
Ddduhhoij : “  Indiim art is not backward *\) I personally think that the
ai"ts of Europe are better. Why is the Bombay School called only a school
arid not a college? If it was a better institution they would have called
it a college. It is only called the Bombay School of Arts. How are school
boys going to excel th-eir nuisters and professors. If we do help the
School of Arts, it should be done only to the extent to ŵ hich it should oe
encouraged. But we should not say simply that we will have only this
School in spite of the best institutions and the best artists procurable in 
England.

The Hoxoukable Mu. A. H. LEY (Secretary, Department of Industries
and Labour): 1 feel a little embarrassment in rising to speak on the subject
of this liesolution which, as ftu* as I can see, cannot be adequately discussed
without going into hcme details as to the merits or demerits, as my Honour­
able friend behind me would have, of Indian pictorial art as it exists to-day;
a subject in which, I must say, and must admit frankly, with all due
apologies to the (Council, 1 am less than a novice. I cannot pretend to any
of the qualifications of an art critic, nor even perhaps of an art student,
and I cannot follow my Honourable friend Mr. Sethna on the discussion
ol this subject. I am quite willing to accept what he says as to the merits
of the Bombay School of Arts. I do not propose to discuss tliem, and,
if he hopes to draw me into discussing the merits of any particular Indian
school as compare! with the western schools of painting or any other
schools of painting, I am afraid he will be disappointed. I can onlv treat
this Resolution on the broadest general lines, and I can say at once tliat
the Government of India have, and I think even  ̂ Member of this Council
will have, the fullest sympathy with the main idea underlying this Eeso- 
lution. I think that there are few who will not feel that the construction
ot this great new City, whic^ is going on before our eves, and which we all
hope will be a worthy representation in stone and marble of the greatness
of the British Indian Empire, does afford an opportunity for stimulating
and enlarging the legitimate ainbitidhs of Indian artists, an opportunity
such as^has not arisen in this country for at least 300 years. Speakii^g as 
a Member of the New Capital Committee, 1 can franklv say that I believe
it.haife always been tlil̂  intention of that Committee, and therefore of tlie

-Oovt3mmetifr of India, aUd f  ^believe also the intention of tlie architects
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tlu nisoivos, that when tho time coiuos lo put the finishing touciieK, s ĵ to
say, (lu the buildinj* which will ho the (fovernnient House of the
futui’e, those tiniHliinf? touches should be hud by Indian artists, if artists
in India >\ith the requisite talent can be di»oovecsd. I  must however
come down for a niciuent from these loftv themes to the consideration of
one or two rather cold and hard facts. I should like to say in the first
place that I think it is a little doubtful whether there will be ver>’ much
scope for mural deconitions of this nature in the Secretariat. There will
probably be in Ciovernment House. It has always been the idea that the
Durbar Hall and some of the principal State rooms in the new Govern­
ment House shoulil have decorations, probably umral paintings or som(  ̂
similar kind of decoration, but the scope is possibly not quite so large as
niy Honourable friend Mr. Sethna anticipates. In the second place, there
are certain technical questions \vhich have still to be considered. We
have heard a great deal this morning, and I think quite rightly, as to thê  
merits of nuxlern mural painting in India; but I have heard it stated, and
here I am spe r̂king without authority as T have no technical knowledge of
the subject myself, I hav« heard it stated by a person who is an authority
r>n these subjects, that a suitable plaster tor mural paintings in the climatic
conditions which j>r *vail in this part of India has ye* to be discovered. I 
am n(it sure how far that is the* case, but I have seen it stated. 1 havi‘
n«i reason to supposes that thesi  ̂ difficulties will not he got over; but m\ 
point is that it is a question which will require close inyestigation and ])rn- 
brtbly some prolonged experiment. Thirdly, and here I come to the main
]»oint, this work is not likely to be imdt^rtaken for some years. Some years
are likely to elapse before the (lovc^rnment will really take up the question
of decorating these hnildings. There is no y)rovision in the project estimate
for work of this nature; the actual building of Oty^emment House will
not be completed till 192t>, and of course there is no (|uestion of undertaking
mural paintings for some time to come after that. It is largely a question
ol finance. This Cmneil will remember that there* was a Committee on
which non-of^icials were vepresent(‘d, which was appointed some time a?o
to go into the question of the financial scheme of New Delhi, the Ni*w Delhi
Inquiry Committee, and they did go into the question of Goverhment Houst .̂
They found that it was impossihU ot this stage to suggest any detinitf
economies in the construction of the building, as the g( neral design had gone
too far but thev di 1 suggest, if I remembor right, in their report that worK 
of this nature shon-d not he undertaken until financial conditions improve.
I have seen ont. or tw'o estimates for the formation of studios in Delhi, onc‘
from the Principal of the Bombay School of Arts and another from thi‘
Architects and Chief Engineer of New Delhi, none of them costing less than
€100,000 and j rob ally more. It is therefore largely a question of finance
and it must be some time before this work is really undertaken; and pos­
sibly it is a little j cademic to he discussing this question at the present
mom(‘nt. nllhovigh I quite agree that it will be nectssary for the Gove^-
ment of India to consider what steps they can tak(i to discover the requisite
talent in India befon carrying out this \vork. Now, I come to deal with
the precise terms of the Resolution. Here my Honourable friend Sir
Maneckji Dadabhov has stolen my fire. 1 have explained that it is th(‘ 
idea of Government and it is the idea of the New Capital Committee, Uiai
when th(‘ time does come, this work should be entrusted to Indian artists,
if the requisite talent can he found in Indiji. It is a question of finding
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tlio requisite talent, but 1 do suggest to this Council that it is not wise to
adopt liesolution in bucIi categorical terms as my Honourable friend Mr.
StHhna wishes to put forward. Is it not better and wiser to leave to Gov- 
omment a certain innoimt of latitude to utilise the best talent they can
ftnd; for we are ail anxious that work cf this nature should be done by
artists who arc worthy of the theme. Would it not be better to leave some
latitude for following the example of the greatest Indian architect— and
when I say the greatest Indian architect— I say also one of the greatest
architects in the history of the world? For what did Shah Jehan do? He
employod Italiau artists; ho employed French artists; he employed Indian
artiste. In fact he searched the world over for the best artists he could find,
to give the final decorative touches to those magnificent buildings, which
are now the wondtT and admiration of the world. I suggest that, although
it is the intention to utilise the services of Indian artists, if artists can be
fo\md worthy of tho theme, it is not wise to tie ourselves down at this day,
probably some year  ̂ before the work is undertaken, and still less to express
any particular pref‘rence for any particular School of Art in India. Art,
after all, has nr» boundaries, it has no geographical limits. Here I agree.
1 inust say, with iny friend Sir Maneekji Dadabhoy and my Honourable and’
gallant friend behind me. We do M^nt to have some latitude in this
matter, and, jilthouj.di 1 think the Government should obviously in their
search for the reqnJ-̂ itt* talent in India look round to different sehWs which
nii\y exist, thev sh nild not definitely tie themselves down to one particulai*
schof)]. I sMv nothing about w’hat Mr. Sethna said as to the particular merits
of the Bombax Seht(7l of Arts. I am quite willing to accept what he said.
But ()thov seh.K Is may arise in India in the future. Inhere are other schools
in Inflia now. We should have latitude in this matter. With this idea. Sir,
if I ma> have your permission. 1 should like myself to propose an amend­
ment, m)i (luite in the terms of my Honourable friend. Sir Maneekji Dada- 
bhoy, but croing, possibly, a. littL' further than what he said in the direction
originalh- desired by Mr. Sethna. What I should like to propose, if I may
have your pemiission. Sir, would be; ’

“  'l/> suhstitiitp for tlip words ‘ and prefnralilv tlio Bombav School o f Arts ’ the
following words :— ‘

‘ if till' ic<)iiisitf talimt can bp found in India and that Government should
consiclci- (Up posKihilitj of utilisinp lh« services of art students selected from
tlio Schools of Art ah’pady rxistiiij; in Indi&.’ ’ *

That, 1 t.hinl;. vvj.ile poinlii.fr out the sympathy of Oovernincnt with tlie
Idea underlying the lUinohition. should iillow a cortiiin ninonnt of hititiule
to ( ioveniHH‘nt  in e ar r vi ng  o ut  t h a t  idea.

'r.iK l Io.vo. aAi»,K THK 1*1{ES1J)ENT; Before I put the «uieudu.ent to
the I should like to inquire from tlie Honournble Kir Maneekji
wnetUer this inoro eonipreliensiv.' Hineiidineut uill not enable him to with- 
flraw his amendment.

The I10XOI UAHI.K «iu MANRCKJl DADABHOY: Yes, Sir. 1 think the
amendment moved by rny Honour,iblo friend, Mr. Ley, is more elaborate- 
and fully covers my amendment. I nni quite preivnred to xvithdraxx- mine.

The amendment was. by.leavo of tho Council, withdrawn.
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The H onourAttLB th e  PRESIDENT : To the Resolution under consi- 
dor«<jron an amendment moved *:

“  That for the words Vaiid preferably * to the ond of the Resolution, the following
words be substituted :—

‘ if the requisite talent can be found in India ond that Government should
consider the possii>ility of niilising the services of art students selected Irom
the Schools of Art already exisrting in India/ ”

That amendment is now under consideration w ith the original Retsoiution.

T h e  H o n o it k a b l b  D r . Sir DEVA PRASAD SARVADHIKARY (West
Bengal: Non-Muhammadan): Sir, in this atmosphere of what some out­
side this House are pleased to call unreality, and as a iiew>comer, 1 take
heart in .some m a tt^ . For example, when my Honourable and .gallant
friend from the Punjab (the Honourable Nawab Sir Umar Hayat Xhan)
tells us that in a murder case a Muhammadan would not like to be defended
by a Muhammadan pleader because he is a Muhtunmadon or in a serious
case of surgical operation he would not like to call in a Muhammadtm
doctor as such. . ^

Toe H onourable the PRESIDENT: I do not think that is quite a
fair statement of the Honourable Member’s speech.

The Honourable Dr . Sir DEVA PRASAD SARVADHIKARY: It is
in effect what he is good enough to say and I was going to say that I
begin to take heart from this. And when Sir Man l̂bkji D(^abhoy reminds
this House that nothing mandatory ought to be adopted in this Resolution,
there again is reason to take heart ^ a u s e  one feels on Sir Maneckji’s
Authority that now and again, at all events in regard to innocent and
inoffensive subjects like this, it is possible for this House to lidopt some­
thing that partakes of the mandatory character. The Honourable Mr. Ley
has attempted to prove that we are dealing with an unreality so far as
the remote object of this Resolution is concerned. When the time comes,
when money is available, and if Inditm talent can be found. Government’s
sympathy will be extended towards the promotion of Indian Art, parti­
cularly \iith regard to the mural decorative part of it. Those are big
“  ifs Sir, for those who every day feel the want of a little window
to their bathroom, the want of proper drainage to their compounds, the
want of proper cementing to their floors. It î  useless to talk in advance,
according to him, of these fine artistic possibilities that may or may not
crystallise except at a somewhat distant future. 1926 has been suggested
as the date when the walls and the roof of Ciovernment House will pro­
bably be ready and then will come the question of decoration. Between
then and now many a new “  school of nrt ’ will have arisen. I do not
want to take a provincial view of the proposition before the House and to
urge the claims of this school or that school that is doing \york in directions
o f this kind. Mr. Ley's amendment, if Lt is adopted, will cover that
ground. But I do not want to let go by default the claims of my Province.
Bengal is doing very useful w'ork in this direction as those who have seen
the work of artists like Mr. Arya Chaudhri, and others in the domains of
ipural decorations will admit. But what strikes me, Sir, in this connection
is that expenses that we can afford on worthy mural decorations must
1)e a long time in coming. Those who have been inside the Parliamentary
Houses in Westminster will remember how some of the panels are stiil
waiting for the public and not the Government to take up. Where
large avoidable expefnses are concerne3, iDeyolid general acceptance of the
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principle that Indian Art is to be promoted as much as possible, onfj can
hardly go. It is only in the Indian Legislature that the necessity of an
elaborately discussed llesolutiou like this would be felt. In another
country it would be a matter of course that local art ought to be utilised
to the utmost possibility. That we are obliged here solemnly to record a 
pious Resolution that will not come into effect for a long long time
is only possible and necessary in India. That ŵ e have to be content with
general benedictions of the kind, that Mr. Ley proposes is significant
enough. I do not think any useful pyrpose would be served by accepting
a Resolution with such remote safeguards, and we may well let the
whole matter stand over and see what Arts Schools flourish md what
decay. * .

T&e H onourable Mu. G. A. NATESAN (Madras: Nominated Non­
official) : Sir, the Resolution which has been moved by the Honourable
Mr. Sethna distinctly points out that if the question of mural painting
is to be taken up, the work should be entrusted to Indian artists and
preference given to the Bombay School of Arts. So, I think the Honourable
Member has rightly anticipated that it may be undertaken or may not
be undertaken. I for one would not undertake this work at all, if it is
to cost enormous expenditure of money, particularly as one is anxious for
retrenchment in these days. «

] regret I cnnnot support (he amendment that has been moved by
the Honourable Mr. Ley. There are two very serious defects in it, if I
may sm v  s o . First it is stnted “  if the requisite ta l^ t can be found in 
India.”  I question that statement. 1 think the speech of the Honourable
Mr. Sethna and the speeches lhat have followed— and I will say the remarks
of Sir Dinshaw Waelin fdso— hnve shown that there is a lot of requisite
talent available in India. 1'*he second clause, it seems to me, is some­
what dangerous. “  And tluit (lovernment should consider the possibility
of utilising the services of art students, etc.'* That means that even if
the requisite talent is available, it is to be left to the Government to
consider the possibility or otherwise of entrusting the work to Indians.
It also means that the Govenunent mny not care to do it at all. I there­
fore will not jeopardise a somewhat innocuous proposition of this description
by accepting an amendment of this character which will defeat the very
purpose the Honournble ]\lover has in vie^'. My Honourable friend very
well pointed out that, if the work of mural paintings in Delhi is to be
entrusted to Western artists, it means the elimination of Indian art. I
think he might have gone further and added that it is not merely the
elimination of Indian art but ti slur—an unmerited slur—on Indian art.
I am strongly of opinion that if there is to be any provision at all for muraF
painting, the work should be entrusted to Indian artists. ‘

There is one other point on which some stress has been laid. A sort
of conipetition, if I may say so, between the work of the different Schools
Oi Arts in India,— each one praising the work of the School of Arts in his
own province— has been going on. That seems to me quite unnecessary
because the Honourable Member has said preferably to the Bombay
School of A rts /’ The chief point is that this House should unhesitatingly
give its opinion that it is anxious that, when the question of mural painttng
in Delhi is taken up hereafter, that work should be entrusted to Indian
artists. I think that, if this is accepted, it will be satisfactory to all.
I regret therefore I cannot support the amendment and I give my most
hearty support to the proposition which has been moved by the Honourable^
Mr. Sethna. . •
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T h e lloNouuAiiLK Mu, 11. V. KAUANDlKAll (Bombny : Non-Muhaiii- 
luiidan): Sir, from the time 1 vinitod the Ajimta Caves in iSBiJ I have botm 
under the impression that we did at one time possess the best plaster,
fresco paintings and water colours which we see there durable enough for

•centuries. I was so tempted by what I saw in the Ajanta Caves in 1888
that I renewed by visit later on. On these two occasions I found the
J3ombay School of Arts sending out its estabJishment to copy for the
benefit of the whole world the nice paintings that one discovers there—
piiiintings which at later times have^hnd U) suffer at the hands of—I will
not say visitors—but unknown individuals. Copies were being made of
those paintings. I was told that those copies had been sent to be kept
in the British museum. I was also told that later on those copies were
not to be found, they were eitlier bum i or somehow lost. There was another
•endeavoiu: made by the School of Arts to copy these paintings again. 1 
merely mention tnese circumstances to indicate the value of that art,
that it is praised even to-day after two thousand years by those well- 
versed in the present day paintings, and that Indian art has not suffered.
When I visited Tanjore, I was struck with the paintings that I saw t h ^ ,
Nvhich depict to-day for the benefit of visitors those w ho ucrc the 14 rulers
that ruled Tanjore for a certain time. After that, when I visited Pomp(‘ii 
in 1908, I was able to see the paintings on the walls of the houses excavated,
and all visitors were struck with the dural)ility of the colour of the paintings
there. When in Ijondon, at the approach of the House of Commons J 
found that there were paintings which, illustrated parts of history which
are very interesting and instructive, 1 was so enamoured by the view 1 
had of all these paintings that 1 thought that \Nlienever any question of
this kind arose I was sure to go in for some >\onls in favour of ^ em .
When I visited some cities in Italy, I really found students making copies
from the paintings that I found there, and I was struck by the beauty of
the paintings such as appertained to the ceiling. When I found studisnts
copying them I wondered, if what was displayed in the various places 1 

 ̂ visited, could be indigenous art, and when I was told that those were their
own arts,—not copied from other nations, but the work of their own
artists—I thought to myself that there w'ould dawn a day in India when
the emporium of the whole of India might contain n magnificent edifice
such as wnll accommodate at least in some snifdl corner the exhibition of
its own art. To whom would India say “  Paint me as I iuu ”  if not to
her own sons and daughters? Indians will be the first to imagine what
their country is and portray nature. India alone will give opportunity
to her own sons and daughters, not to others, to imagine what she was in 

^lays gone by. It is said that ŵ e must have the most beautiful art exhibited
in this capital. * Possibly w e may have, but w hat do w e exhibit thereby V 
Do I not love my child more than anybcwly else? In spite of the precept

Do unto others as you would be done by ”  would not India care more
for the arts belonging to herself rather thnn having the best specimens
in the world? If art were to be imported into India, it would be
for the edification of those that have to further the glory of India, but it
must be understood that there should be an exhibition containing not the
besjj things in the world, but the best things belonging to India.

It is only in that sense that tliis recommendation is made. We do not
want to tie dowTi the hands of anybody. It is, after all, a recommendation.
The Honourable Mr. Sethna says “  if and when." When the time oomes,
and the time must come, when it is taken in hand, is it not better to
be prepared beforehand? Forewarned is fofoarmed- What ;s considered
4is premature now' should be looked upon as tlu* best warning to be
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f>repftred for tlie tmio. It may be that at the present moment our students
may be lacking in perfection and may not ntand the test of competent
examination. But rs it not time enough— and I think no tiî ê is too early,—
to be prepared for the occMHion? If we puKs this Jiesolution here, it will
be the greatest incentive to everybody concerned and, if there is any
art to be found defective at the present moment, T have full faith that
in time there will be a sufficient'improvement of it enough to stand any
test.

Then we are told that the present estimates do not contain
things. Possibly. This is a thing which has to appear after the buildings
are complete. I see side by side buildings being pulled down, which
oontained the best specimens" of the art that then existed. By the side
of these I find an endeavour made— 1 see a struggle between art. and
nature. If this Delhi is to contain the best possible features of art, it
must contain the best possible specimens of Indian art. In spite of
the fact that the places of instruction are called schools, they are colleges
in the sense that they give the best instruction possible and, when the
thing is quite ready for the inception of these paintings, there will be
no voice from anywhere that Indian art is wholly lacking in that capacity
to stand the examination of Members here- I have great pleasure in
supporting the proposition as it stands.

Speaking about the amendment I should say that it is a wide amend­
ment. Possibly it Jiiay be that India fit the present moment may not
<5ontain the best possible material, but I should think that there is time
•enough, and I do hope that when the Honourable Mr. Ley comes into
;«reater power, he will see his way to utilise his influence in favour of this
new art in spite of his attitude at the present moment. I therefore vote
ior the llesolutibn as it is moved by the Honourable Mr. Sethna.

T he H onouuable Mu. PHIROZE C. SETHNA: My Honourable friend,
Sir Maneckji Dadabhoy, has withdrawn his amendment by which he
had asked for the addition of the words “  as far as practicable “ As
far as practicable ”  we know means at the best no more than a pious
hope. But my Honourable friend, Sir Maneckji Dadabhoy, further says
that this llesolution is of a mandatory character and so also did say the
(lovemment Member, the Honourable Mr. Ley. May I remind both
these gentlemen that our Reforms have not yet reached that stage when
llesolutions passed by either House of the Central Legislature are binding
upon Government. That time is yet to come and I hope it will come soon.
Until then, we have to be content with beggin" of the Government to do
what the country wants it to do.

Now, Sir, I shall refer in brief to the observations made by my Honour­
able friends. Sir Umar Hayat Khan and Sir Deva Prasad Sarvadhikary.
The gallant Colonel first of all referred to the Bombay School as a school
of yesterday. Perhaps he did not know of its existence earlier. May I
inform him that the Bombay School of Arts is older than himself, that
the Bombay School of Arts had for one of its prin(*ipals a person who,
if he is not as well known to the whole world as his son Mr. Rudyard
Kipling is, was Mr- Lockwood Kipling, one of the principals of the Bombay
School of Arts so fiu* back as I believe about sixty years ago. It has
had several good principals, but notably the present principal Mr. Gladstone
Solomon. Then again, the gallant Colonel asked, why not students from
Lahore? My Honourable friend, Sir Deva Prasad Sarvadhikary, referred
to painters i^ Bengal. Have*I eliminated them? My Resolution clearly
«ays “  Indian artists and says further preferably the Bombay • School
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[Mr. Phiroze C. Setbna.] i r. » ^
of Arts ** for the reason to which I shall preeentiy a,dvert. If there are- 
studemtH availab]^ elsewliew in India than in Bom bay/by all meanfl avatf* 
Yourself of their services. As I said in my opening Remarks, bo far as 1 
Loiaw, the school to which my Honourable friends refer, have not made
itkQ same advance and the Lahore School, I believe, have no  ̂painting
dasses. If other schools show proficiency by all means let the students
from those schools come in. In fact, that leads me on to suggest thtft
it would be well to have in India  ̂ post-graduate course on the line»
of Villa Medici in Bome to wJiich even. students fjK)m France, who. win
the Prix de Boipe, are sent for.advanced courses and I understand a similar
prize called the Prix de Bome, has also Tocentlvr b ^  QstabUahed for Briti^i
students. If^there is competition of that kind,.; iihealthy competition
between different schools in India, Inditui p»intiug will have the niectnŝ .
of a revival which it so sorely needs. ;

My Honourable friend, Mr. liCy, began his statement by snying that
Government are in fullest sympathy with my motion. We want Govern­
ment to U*anKl}ite that syinpatliv; from lip symprithy to action. Tinies
out of number Government profess s\’mpathy with us, but just as I
remarked only the other day, Government times ouf of number will not
accept a Resolution which is put to them in tho name of the pt‘ople, and
which we non-otBciak know is the opinion of the general public. I'he
Honourable Mr. Lev says tliat my Uesolution does not give Govern­
ment enough scope. He pointed out the instance of the great Moghuls
who also imported artists from other parts of the world, notjibly Italy
May I remind my Honourable friend that they were brought out here
not for mural paintings to which iny Kesohition refers. Tliey were brought
out here for the purpose, particularly, of architecture. I *do not sa\ that
thej>e Indian students should design buildings at new Delhi. All J say is
that these Indian students are perfectly well qualified, and better qualified
in the opinion of Government experts themselves, like Sir John Marshall,
to be the best workmen to-day in mural painting whether to  India or
anywhere else in the world. It is, Sir, for that reason that Tybrdcd my
Besolution in the manner I have. '

Again take the money point. I say ‘ if and when ’ in my Besolution.
If Government have not the funds, surely 1 am not pressing them to
take the work in hand immediately. Govemmeut say that the buildings  ̂
will not be completed till 1026. We will wait if they like till 1028, if
there is an assurance that Government will then give this work to Indian
artists and preferably to the Bombay School of Arts, for the simple reason
that at the present moment it is only the Bomba> artists who are qualified
to carry on that work in a very superior degree- I cannot see my way
therefore to accept the Honourable Mr. Ley's amendment. Mr. Ley
puts in the words “  if the requisite talent be found in India? W’hat"i&
the assumption he makes thereby? He absolutely denies the existence
of such talent.

T he  H onoukable Mr. A. H . L E Y : No, Sir. I never made that state­
ment.

The H onourable Mb. PHIBOZE C. SETHNA: TJien why not eliminate
those words? I say that that talent exists, I refer the Coyncil to men
Hk6 Sir Francis Oppenheimer and Sii: Johp M®rshall, whose testimony
Oovenunent will accept anywhere except it would appear fo^ the purpose
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of accepting my liesolution. The next part of the Governuieut ainend- 
inent reads;. “  and that Goven^ment should consider the possibility of
utilising the services of art students selected from the Schools of Art
already existing, in Ind ia /' • What does this imply? Are not Govern­
ment prepared to say that, if and wlien they will get the funds, they will

, utilise their services for certain. They are evidently not so prepared to do
and that is because Government will rely on the opinion of their experts.
Mind you, not experts in painting but in architecture.

In my remarks I challenged Government and 1 saiid that one of the
architects of ^ êw Delhi, Sir Edwin JiUtyens, is opposed to giving this
work to the Bombay School of Arts. There is not a word in reply from
the Government Member to that cha^e. I understand that the buildings
at liaisina are in charge of two architects, one is Sir Edwin liutyens and
the other Mr. Herbert Baker. I made no reference to Mr. Baker, becau^
J do not know if Mr. Baker is favourably disposed to the Bombay School
or not. If Mr. Baker is not opposed to the proposal in my Resolution
!and if, as I imderstand, the work of the most prominent buildings at
New Delhi is divided between these two eminent architects then, if Mr. Ley
is prepared to say that Government will give the work to the Bombay
School of Arts or to other Indian artists, no matter where they come
from in buildings which are constructed by Mr. Baker, I am preparerl
to accept such an amendtnent. Ab- regards the Government amendment,
I can only say that it attempts to shelve the question, because at a later
date 1926 or 1928 Government will come down and say “  Our architects
do not advise us." Why should an architect advise in a case of this
kind? Why should Government take the advice of architects in matters
relating to painting? Honourable Members of the Council who belong t̂ > 
the legal profession will hold with me that there is a prima facie ease
against accepting the opinion of an architect on matters of pure painting.
That being so, I regret I am not able to accept Mr. Ley's amendment.

I am much obliged to my friend the Honourable Mr. Vedamurti for
passing on to me within the last few minutes a telegram which appesu-ed 
in Indian Newspapers and is dated London, 5th February. In
that telegram there is the opinicm of another authority in regard to the
value of Indian painting. Sir Charles Holmes, Director of the National
Gallery, speaking quite unofficially at a meeting of the India Society,
said:
‘ tliat he was eager to see the great pointings of IndiA, Persia and China and Japan

represented in o\ir national gallery side b y  side with the great paintings of Europe. In
saying tliis he must not be thought to disparage or to be complaining about what had 
been done for oriental art by the British Museum and the Victoria Albert Museum.
That was beyond all praise. But there was a function which those museums could not
perform. Only by accepting the great painters of the East in juxtaposition with the
great painters of Europe could we properly estiniate, proclaim and emphasise the place
of the East in the vital artistic achievements of the world. Our knowledge of art was
not complete until we could include paintings of India, Persia, China and Japan in the
same comprehensive vision with which we surveyed the works of Northern and 
Southern Europe.'*

Sir, I am sorry I have to p i ^  my Resolution for the acceptance of
the Council to the exclusion of the amendment moved by the Honourable
the Government Member. I shall be content to wait until such time as
Government are in funds, but what I wailt is an assurance that, when funds
are available. Government will eiitrust this work to Indian artists. As  ̂
have said in my previous remarks, if is suoh an assurance and if the
assurance is U> apply only to thie buildings which are in the charge of Mr.
Baker, then too I thall be Exceedingly thankful and will accept such an
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[Mr, Phiroze C. Sethna j
nmeodment. If not, I hav<i pq attjcjr ^̂ tjppM̂ ê oico^pt tp press ,nw mQtiqa.
But before doing v,o, I will uppoal 4̂  Jiie. Sopour^^^ X*©ttder ,^  the
JJouso, as he did m the ocQasioi ,pf Nobel fPppe quosticm, ,to rpqu^st
ogiciai Members not to vote question. This wi)l i îye a oljeiir
indicatioxi of the feeling of the .poQ| ê op ,the q^e^tion us epcpreHsad pu
their behalf bv non plpriiU JVlIŴ bqî . , .

It is all very well for Govenun»it to oomo torwwad with anieoclm«Dt8 
ii8 they have done. There hqw a ^fisolytiQn by n npn-pffioial
Member of this Cowcil, wiuqb ill it<i f o ^ ^  .ye^ , which bef^i
accepted in toto by Qqyenjipw^ PT I
do not know why they .^e so f  JWW wheHih^
they consider that non-(^ci«i3 i;i Mpm^ ^  A#*dc\rstWld 
nes8 and that it î  on ŷ jMf̂ o do.

T he H onourablb the : I  ^void^ Jp[oiip4irab],e
Member that the chj^uge in t^e vf^ CoMjgiQil
and not by the Opv^mnricnjb. .

T he H onouuablb M k . PitlBOZK <5. H E T H N A : T|iat enablM  m e  v.
return to the charge 1 made a w eek  «go 4o-d ay  th a t the in s t i t u t i o n  tf
this Council is suc^ that no inatter w h atever ResoUition non-official mem­
bers may bring, it is not possible for th e m  to co t  14 passed un lm  Oovemfne&t
are favourably inclined. That is m y oom|il|unt> an4 therefore the oonsti- 
tution of the Council ought to be ohan^d.

Thk Honouuablk TiiK is not- jthe poiut before tiw
Council. .

I'HE H onoukauli  ̂ M r. PHIBOZE G. S E T H N A : l^ e n , Sir. I  would
remind the Governm ent Benches that crores o f rupees aie ’beiog  spent on
New Delhi. It is the tax-payer's The man who pays t l^  piper
unist have the right to  caU t^o tp^o. J^erofore. 1 dp O oyiim ipent
to give us the assurance I ask fpr and i hope that the will accept
iiiv Resolution.  ̂ *

The Honouraulk Dr. Mian Hir M'lJHAMMAD SHAVI (Low Member):
8ir. I agree \̂ ith my Honourable {riend, Mr. Sethpn, th^t the mopey
being spent on New Delhi is the tax payer's money. I believe that eye^
Member of this House is included in the category of “  tax-payer ” , includ­
ing the oflicials, and therefore I see no vsason why I should give the direc­
tion to officials that my Honpimble wante me t^ do.

The Honourable M r A. H. I#BY: Bir, 1 did not inu^gipe y^en  I p\it
forward what I thought was a haqple^s ame^dr?[)^pt j^e Q̂ spi|4tio;i;i
it would cause so much beat. A f ^  aU, these «eems to me to ba vaiy
little difference between the tenw  of tl|e amepd^O^^ the tenn9 of the
Resolution. All I have ŝ ii4 in the mpcp^ment is if |he l̂ al p̂t oppUt
he found in India, it should be utifised, and that I stick to, ipî d jbfcat ip Uia
intention of Government. If it ^  found in In^a, it wijl , ê utilis^. I r̂as 
particular not to be drawn into an^ £ s 9pi^lon ^  tc^ merits ot the
Bombay ^ h oo j of Ar^  m pai^cplar. J ngt 09911^̂  ^  djscuss
them. I nave said that I w m , sj^akii^ p^mpajly, ^ t e to acc^i^
Mr. Sethna's opiniop. Bpt thcte ji v ;^ " jit ife  dm^^
amendment to the Resoli|tion and |j{̂ e .ori^n^ Itesoi^tion. 7^^^ th|fl 
dl#erence th^t \ve are n S  tymg^Q^j^ly^ ^
that Indian artist ;̂ Rhô tild %  if ^ ona %e ̂ oun^ worthy

■ ’ ............... . ' ' ' ' '
• u ; '  •
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of tho theme. 'Fhat is all the amendment says and I think it iB a, perfectly
roas<>Aa|blti j;rqpQ»itiQp. 1 understood from my Honourable friend’s remarks
that lie understood, or had heard, that Bir Edwin Lutyens was entirely
against this proposition. Well, I am afraid I know nothing of that at all.
J do ngt know what Sir Edwin Lutyens’ views on the subject are. All I
do know is that it has been th<e express intention of the New Capital
Cominittee—ai«l I bdieve of the architects, but 1 am speaking without
definite autbc^t^ there,—-that, if the right talent could be foimd in India,
it should be utilifted. That is all the Resolution, as I wish to see it
umonded, «ays. Tfewe is no idea at the present moment of bringing out
any Italian artists or English artists or any other kind of artists. The
simple fact is that we have not yet got to the time, when we are g o ^
to consider this. M.I that is being done is that we are gettkig on with
tfhe work of oottS^pcticxn and w(? shall leave it to the future to decide, when
the buildings iire completed. But I say that it should be done by Lidian
artists, if Indian artists can be found who are worthy of the theme, and
who can do it. 1 nm quite prepared to say that, if the Bombay School
of Arts or apy pthar Sjchool of Art, is found to be worthy of the work, they
will gifKen it.

The HoNouiiABUfi Mu. PHEBOZE SETHNA ; Found w ôrthy by
whom ?

The H onoukable Mu. A. H. LEY : By Oovermnent, in consultation
with their export advisers.

The H onouuable M u. PHIROZE C. SETHNA: Expert architects?
Tm  Horwi#A»Ufi Mu. A. H. L E Y : Well, it may be.
The H onouuable Sib MANBCKJI DADABHOY : I suppose the Gom- 

niittee will have to decide.
The HoNQUHAJBUi Mu. A. H. L E Y : If the Committee are in existenoe

ut the time we undertake thu mural decorations, they will probably have
a voice in the matter. But 1 suipect they will long have ceased to exist.
I suppoHe the urchitects, if they are alive at the time, will be consulted. I t
is really a rather premature discussion at the piesent moment. A ft^  ail,
thti one thing that has got to be borne in mind is that the decorations
whicb are undertaken in these buildings will certainly have to be in codbo- 
vance with the general theme of the buildings, and it witf probably be done
by Indian artists, l>€Qau8c alter all the general theme of the building Is 
semi-oriental at any rate. All that I have suggested in this amendment
is that we i^ould not tie Government’s hands but simply say: if we can
iind the talent for this work in India, Indian talent will be used. I submit
that this is an entirely reasonable proposi^on. .

T h e  i^oNomAliUi: the PRESIDENT: The original Resolution movod
w m : .

"'That this Council recommendB to the Gk>vernor GliMieral in Council that if and
Avhen the work of mural p^ntings in the buildings at Raisina, including the Oovem- 
mmi aai  ̂ 4ditt^4lecrelaHat, is taken in tmad, t^e same be entmstd to Indian
afiMts apid I4ie aoliool Arts.'’

T o that Resolution an amendment wa« moved:
 ̂ ** TiM̂  #iwr the ' aodK pneferably * to ike <iid the following words l>e substi­

tuted :
‘ if the requisite talent can be found in India and that Government should 

ogpM fit tjie maai^ility^ of ntiUsjjog, servio^s of art students scdeeted
f^'oi^th^ of Art already existing in Jadia.’
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Ub COUNCIL bF STATE. [llT ii Feb. 1W4.

[The President.]
The question before the House is whether that amendment should i>e 

made or not. *
The Council divided:

AYKS—24.
Akbai* Khan, Major Nawab.
Amin^uMslam, Mr.
Anoiruddeen Ahmad Khan, Nawab

Bahadur.
Barron, Mr. C. A.
BeU, Mr. J. W. A.
Briscoe, Mr. H. K.
Chadwick, Mr. D. T.
Orerar, Mr. J.
Oadabhoy, Sii Maiieckji.
l^y, Mr. A. H.
MacWatt, BCajor G^eral R. C.
McWacters, Mr. A. C.

NOBft-13.
Abdul Karim, MaiilVi.
Acharyya Chaudhuri, Biaharaja 8. K.
Ismail '^ a n , Mr.
Karaodikar, Mr. R. P.
Khaparde,-^r. G. 8.
Natesan, Mr. G. A. A. A.
Hampal Singh. Raja Sir.

Misra, Pandit Sham Bihari.
Muhammad Hussain, Mr. AH Baksh. 
iiaiique, Sir Muhammad.
Sarma, Sir Narasimha.
bhafi, Dr. Mian Sir Muhammad.
Shepherd, Mr. W. C.
Singh, Sirdar Gharanjii.
Stow, Mr. A. M.
Thompson, idr. J. P.
Umar Hay at Khan, Col. Nawab Sir.
Zahir-ud-din, Mr.
Zulfiqar Ali Khan, Sir.

Sarvadhikary, Sir D. P.
Sastri, Rt. Hon. V. S. Srinivasa.
Sethna, Mr. P. C.
Sinha, Mr. Snkhbir.
Yedamorti, Mr. S.
Waoha, Sir Dinshaw.

The motion was adopted.

Tiik H onourable the PliESIDEN*!’ : The further queBtioa is that khe
1 r.M. amended liesolution be adopted, namely :

This Conncil recommends to the Governor General in Gouhcil that if and when
the work of mural paintings in the buildings at Raisina, including the Government
Honse and the Secretariat, is taken in hand the same be entmstea to Indian artists
if ihf reguisiit talent can be found in India and that OovemmeiU should cannid^r tkt
possibility of utilising the services of art students selected from the Schools of Art
already existing in India.**

The motion ŵ as adopted.

T he H onoukablk thk PRESIDENT: With reference to the next Beso- 
lution^ on the paper, I notice that |)here is practically no business for to­
morrow It may be convenient— I leave it to the House— ît may be con­
venient to the Mover of the Resolution and the Member in charge of it,
if the Leader of the House agrees, to take that Resolution up to-moirow..
I would ask the Mover if he agrees to this.

T he H onoubable Mr . S. VEDAMURTI (Burma: General): Yea, Sir.
(The Honourable Mr. A. H. Ley and the Honourable Dr. Mian Sir

Muhammad Shafi also agreed to this course).
The H onourable the PRESIDENT: We will thenefore take the

next Kesolution to-morrow. That will avoid an aftem6bn sitting and also
give work for to-morrow. ,

The Council then adjourned till Eleven of the Clock on Tuesday, the
12th February, 1924.

* This Council recommends to the Governor Genertil in Council that the New Capital
Committee, Delhi, be reconstituted with non-olRcial members in the majority.^*




